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[Shri Vasant Sathe]
a right national perspactive. We can-
not be over-charged by emotional
congiderations. After all, a language
esscntially and primarily is a medium
of communication of thoughts of
ideas, a link of dealing with others,
and that is why it becomes important

Now that India, that 1s Bharat, has,
for the first tume, after our indepen-
dence emerged as a nation in the

harmonious, united and
strong nation or not? Once we accept
this basic premise, then obiviously all
those factors which lead towards this
unity, towards this harmony must

J
E
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re. Language Poliey (Motw,) e
1 per cent of the population. (Inter-
ruptions) You will bave to think of
one common link lgnguage for this
country. And that language, in my
humble opinion, has a utility and =

not think of any other, And when I
talk of Hindj (interruptiom). I am
not thinking of Hindi as a poly
of any particular people. Hindi it-
selt can evolve and grow; and I am
thinking of Hind: as expressed

Gandhiji—he used to call it Hindus-
tani. Common words can be used or
retained [ feel that the greatest
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SHR] VASANT SATHE: The signa-
ture is in Nnglish; the geutieman who
signed ths comymmicstion dves not
know Hindi; somebody had drafted it.

307

He is some Nahata or somebody. Then

Bombay. This is the type of Hindi.
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Is it not like the famous Dr Raghu-

vin's: ®e5 ®ME for the necktie,
gfire, srwder enfe wer efr wrer 3
For signal, You cannot have signal;
you must bave: wyfior v wawTewr
quw MNgatsr dfger
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Hemarna- SHRT RAGAVALY MOBAN.

in those fime
Weé adopt Hemame-

VASANT BATHEE
in Eingi
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GAM: Afier all we cannot ask you to
shif; Parliament from Delhi to Madres.

(Interruptions)

MR, DEPUTY-SPEAKER: Do not
got exeited,

SHRI VASANT SATHE: In Tamil
Nadu you have asked all officers (you
cap correct me) to sign, I am fold in
Tamil. ¥, that correet? '

SHRI A, BALA PAJANOR: Do pot
compare Bifhar with Tamil Nadu,

BHRI RAGAVALU MOHANARAN-
GAM: Mr Sathe cannot be a lero of
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15 hra,
Therefore, thig i the view of the Kar-
nataka Chiet Minister, this is the view
of the Andhra Chief Minister and this
13 the view of the Keralg Chief Min-
wster Now 1 would plead with my
Tamil colleagues let thiy issue not be
politicalised Do not think that this
wssue will help [ think, they also
should accept that today or tomorrow,
Hind; should grow and devclop as a
link language Let it take its own
time, I am not saying that you rush
it Let 1t grow from the children taill
they become graduates

1 can understand their fear because

Therefore, throughout the country, if
ag a natlonal cadre of administiators
or inter-State cadrg of adminstrators
or we draw from the Btate cadre, they

here from the South can speak and will
speak Hindl better than those who are
born in the so-called belt. That

BHRI RAGAVALU MOHANARAN-
GAM: Can anyone of you here from

North India compete with me in Tamil?
You cannot because this is my mother

tongue., I cammot compete with a per~
son. whose mother tongue is Hindi,
MR DEPUTY-SPEAKER' Byt these
tdeag you cap put when you will be
speaking.

SHR! VASANT SATHE: I have been
practising three-language formula. I
come from Maharastra, a Marathi
speaking aren. My mother tongue is

Marethi,
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SHR1 C. SUBRAMANIAM (Pslani):
It ia a sister language.

SHRI VASANT BATHE: It is nol at
all

I can speak as gonc ne a8 bad or as
I do in Engligh e in Hindl,

SHRI A BALA PAJANORE Mr.

Deputy-Spraker what he says must be
understandable to othirs You under-
stand me when I gay Somethung ln
Tamil Mr Speaker also can unasr-
stand me For 30 years we have been

fighting for our rights

MR DEPUTY-SPEAKER 1 am
understanding you FPlease resume
your seat

*SHRI A BALA PAJANORE Why
should my “brothe-- ~-laws"” be aftaid
of what we afy sayfig¥

*Bpoke in Tamil
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I wreren foar & gey I
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“There has been otlempt In cer
tain Ministries of the Union Govern-
ment to covertly impose Hindi and

this Conterence is strongly opposed
to attempts o impose Hindi"™
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e ¥ gAw sgwfe R W )
¥ FETEHT F w7 wEr-geT qogt
¥ s wray g g€ | 3T wATET
¥ 19 W, 1047 W1 FE T *

“I am of the opinion that Hindus-
tani shall be the language of the
State, e, of the Union, as well as
of the units. 1f each unit is given
the liberty as the clause does, to
mske any language as the official
language, the objection of having a
national diversity will make Indian
administration impossible.

“The units shall be put under an
obligation to adopt Hindustanl as an
official language at the very start.”

% M o wETwT w few g
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Y weney, we Py Y, We
Jwo quifie, ate wfergle, wife
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“English as the medium of instrue-
tion should be replaced within five
years "

famfamy & Faw v af &
weT 97 u'iT rHifan wHd agr ar -

“The university should adopt the
. language of the region or province"

Aerar wrng A sew foer wef
¥, THY g

“We have accepted the recommen-
dation of the University Commis-
sion. The higher education should

be imparted through the regiomal
languages.”
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ft, fe 1068 ¥ iy o fawry
wwr 3 S vy wa ot fie Sww ot
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¥ Qur wff w1 1
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“Tht must be the logical evolu.
tion of our policy.” ’
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instruction for young peopls which
is Dot thelr mothertongus The: big
gulf between 90 per cent of the
mam..ndzorzsperuntofthc
English-oriented people “exists.”

FATY CTUTAT W7 AT WY R
i & O fiet & X8 o Ik
g ¥ forwerer oY wrer o ) wwdlt

axAETATNTE & o) Featrfir
& droret wreor feat ', S TR
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“ am onp of those who.is of con-
firmed opinfon that.  the students’
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‘Itwudiﬂlml:tomhowtho

people which compelled India to
match the states with linguistic
houndaries makes it more ° urgent
that Hindi should become establish-
ed as a common language to all—
while English will remain a great
help- to Indlans, parity for English
and Hindi would bave gobe hgalnst
the Indian feeling of natienhood’.

JUER  REIEN, U WAWeET
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~“Damocratic Government cannot
continue to functon in the language

which is understood by only a small
fraction of the population’.
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Hindi should be optional

27 TTHE o WP
Hindi should be compulsory.

68 quife Wwi 3 wgr
Hindi is necessary.
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1530 brs.

[Mg. Brzaxen in the Chair]

SHRI C. BUBRAMANIAM (Palani):
Mr. Bpeaket, Sir, I rise to
in thig débate with a setiss of reppon~
sibility because we are Gesling with

i



Mr Sathe was pleased to say

while I speak for the non-Hindi-speak-
ing people, I am not speaking as an
anti-Hindiwala. I have been associa-
ted with Gandhiji's movement even
from the 19203 and later on as a hum
ble freedom fighter, for the spread of
what Mahatmajl called Hindustany
being the common link language for
India But unfortunately we have
strayed away from Gandhi)i as far as
language is concerned because 1t is
not the Hindustani which Gandhij{
concelved which is now becoming the
vfficial language but something else,
something completely different. But
that is beside the point Apart from
that, I want to tell particularly my
Hind: friends here that, for more than
15 years, I have been, and I continue
to be, the President of the Dakshin
Bharat Hindi Prachar Sabha, Tamil
Nadu Branch, even though I had to

consider me as anti-Hindi, 8till the
case of the non-Hindi-speaking peopls
will have to be put forward in this
House, particularly in this Parliament,
aa comprehensively as possible so
that there might be no missunder.
standing about it

thing. It i8 not so.

‘This was one of the most controver-
sl subjects which were discussed in
the Constituent Assembly of which I
had the privilege of being a Member

meetings And it was not as if the Con-
gress Party itself was umted on this;
there were sharp divimons within the
Congress Party with rcgard to the ap-
preach Ultimately, a compromise de-
cision was taken—not a unanimous de-
cision but a compromise decision—and
that is now found in Part XVII of the
Constitution read with the Eighth
Scheduls of the Constitution We are
dealing with a multi-lingual nation,
which is hkely to persist for a long
time to come; I do not see the end of
it in the foreseeable future. It is not,
as in other cases, a question of two or
three or four langumges. We have

important in its own region, rich in
history, rich in culture and rich in lite,
rature, Therefore, we had to take a
practical decision with regard to the
official language . and also the sta-
tus of the other languages and the
first decision was that all the Indian
languages were natiomal languages
and in the VIII Schedule the more
important national languages were lis-
ted in the alphabetical order Some-
thing was added later on.. .

SHR] A, BALA PAJANOR: Fifteen
are fhere now,

SHRI C. SUBRAMANIAM: Those
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Then the question srose as to whmt
should be the official language of the
Union, It was easy to décide the
official langue for the State because
each State had its own language;
particularly later on after the divi-
sion of the States on the linguistic
besic, it became an sasy matter even
though before that, there were some
problems. Now, it way a question of
deciding what should be the official
language of the Union and we came
to the conclusion and the Constituent
Assembly accepteq it and 1t is now 1
the Constitution, that Hindi shall be
the official language of the Union.
do not think any Chief Minuster
anybody bere is now pleading. Let
get rid of this provision 1n the Consti-
tution. It is not my stand anvhow and
I do not think that anybody has taken
that stand ang even the Chief Ministers
have not taken that stand including
Mr. M G. Ramachandran ...

ES -

SHRI A BALA PAJANOR. T do
not think.

SHR1 C. BUBRAMANIAM: There-
fore, when we took that decision, we
had to face certain practical realities
Two factors we had to fake into con-
sideration One was that Hindi had
o develop adequately to take the place
of English in administration. Second-
ly—this is more important and
!his fs the subject matter we have to
deal with now the disability which
would be faced by the non-Hind{
speaking people when Hindi is adop-
teduﬂielolanﬂjcinlanlum. This
1s the second important factor and this
is what we are discussing today.. ..

SHRI A, BALA PAJANOR: That is
the crux

in, .
ability to the non-Hindi knowing
areas. I say it will undoubtedly be
a dizability. Let us face that. Let
ug not try to get over it and say,
‘anybody can learn it m a fortnight
or in a month or 1n a year’, It will
be a disability for a considerable
time 1 say a rule must be laid
now by which we do absolutely mo-
thing which creates a disabllity to
the non-Hind: speaking areas Ih re-
gard to services and like matters.
Let that be quite clear.”

Therefore. this was the problem that
faced us and, therefore, another com.
promise decision was taken thaf, for
the next fAfteen years English shall
continue to be used for the purpose for
which it was being used earlier.

After that what would happen? It
It was left as it was, automatically
after fifteen years Hindi would become
the sole officlal language and English
would drop out of the picture. But the
framers of the Constitution were not
sure that such a thing was possible
and, therefore, they went further and
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regard to Public Servi-
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Bo, thase were the points which were
takeh into account by the Constituent
Assembly when they framed the
Constitution and put down these pro-
visions with regard to the languages
“Then the next mlestone came when
ibe first Language Commission was
appointed and it made 1ts recommen-
«ations I am sure the hon Prnime
Minister is aware of the discusaion ol
the First Language Commussion's Re-
port 1n the Gaubati Congress meet
The Commussion had made a recom
mendation that the time had come to
restrict the use of English at least in
seme areas and we should begin with
that and the atiempt was

ttorm 1 put forward, on behalf of
’t:m-mwwmmph that
this thing should not happen. 1 cate-
gorically demanded that Englsh
ahoulq continue to be
for administoa

the Hindi That was
how this peint of view of the non-
Hindi wpeaking people wes put for-
ward on the Congress platform. Forti.
nately, the Prime Minister, Pandit
Netwy, and variows other statesmen
| thery were good gliough to aerept this
point of view and that ‘was howi later
on, you woullt find {8 Jenuzanch was
fivex hy therthen Prithe Minisie at
varlous torums. [ wWill come o that

C.M’s Tonference 330
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So, the question arose even then—if
there was yestriction 1in the use of
English. It was gomng to create diffi-
culties lor the non-Hindi speaking
people It was on that basis, apart
from the development of Hindi, that a
decimon wag taken It was in that
connection that Pandit 1 gave the
assurance in various places. The first
assurance was given in a meeting at
Madras—naturally, because that was
the place where the sentiment was
very much in evidence

Some points were raised with regard
to the medium of mstruction There
18 no controversy with regard to the
medium of Instruction I had been
Educstion Mmmster for nearly ten
years in my State and there was no
question of any controversy in regard
to the medium of instruction Kindly
don't try to confuse this issue by
bringing in the medium of instruction
As a matter of fact, it was the Taml
Nadu Government Madras Govern-
ment which took the first step to
make the Tami] the official langu-
age and also made Tamil, the medium
of instructien So let us not get con-
fused bv that T am quoting Panditn
again  “What is important it seems
10 me quite ¢lear is that having decid-
ed on the medium of instruction in
schools the argument 1s really hmited
to the language of commynication
between the States The Constitution
has lajd down that after a certamn
period Findi should replace English
In this respect the question that ,s be-
ing considered in Parhament and else
where 13 this I am quoting from
Jawaharlal Nehru's speeches, Vo.ume
IV page 40

‘We should avoid ngidity in our
approach to the question of langu-
age We have 0 proceed with a
certain flexhility and with a very
large measure ol common congent
There can be no compulsion in a
matter like this. We cannot compel
Jarge numbery of people to do some-
thung which, they, do not like to do
1 bave, no doubt that dificadt. as the
problem s, it wili be golved, step by
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step. It iz important that no deci-
sion should be arrived st which
creates any kind of disability for
people of one part of India in compa-
rison with those of another. In re-
gard to Hindj it is quite natursl for
pecple in the non-Hindj speaking
areas to feel that it might create
disabnlity for them in the services
and in other ways. It is legi-
timate for them to express their
fears. The matter should therefore,
be considered bearing in ming that
there really can be no compulsion.
Whatever vur decision, jt should be
arrived at through general consent
and it gshould be flexible™

This was the first statement he made
after the Gauhati Congress It was
made in Madrag when he was releasing
the Tamil Encyclopsedia, Fifth Volume,
Then, there was a resolution in this
Parliament by Shri Frank Anthony that
English should be included in the

Schedule. I am not g nto
Efgﬂt. of that whether u'::uld be
included or not. 1 will deal with
Enghish a Lttle later. But, in that
connection, this question of assurance
came and Panditji has put It quite
categorically in his speech on the floor
of this House. Ang thig is on page
55 of the sams vofume.

“1 suggest two things. Firstly, as

Mianister to

AUGUST 1, 1978
e
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and 1 would leave the decision not
to the Hindl knowing people but to
the non-Hindi knowing people.”

This was the firsi categorical assurance
given on the Floor of the House by
the Prime Minister. Then the ques-
about the future when
these 15 years ended, what would be
the position. So, an official Lanuage
Act had to be passed in 1963 in which
the provision was made that even
after the completion of 15 years
English could continue to be used for
all the purposes for which It was
being used st that time. This was the
essence of the 1963 Act,

Therefore, the comstitutional obsta-
cle for the use of Hindi had been re-
moved by this House by an Act of
Parliament. Even at that time fears
were raised Would the assurance
given by the then Prime Minister
would be honoured later on. If some
enthusiastic person  takes into his
head to push Hindl what will be the
pomtion? These questions were rals-
ed but Panditfl categorically gave the
assurance but that it would be wrong
to put it in the Act itself. He thought it
would be better to leave it to the good
sense of the government regarding its
implementation. But we found in
1965 when Lal Bahadur came to power
a8 Prime Minister and there was, if 1
may say so, an  enthusiastic Home
Minister—an over enthusiastic Home
Minister—he tried to force the pace
of Hindi and this was bow we had
anti-Hindl eruptions in Tamil Nadu
It was at that time that myselt and

to
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re.

them—DMK gy Anhh DME—are hav-
ing sll the sdvanteges by the anti-
Hindi posture in Tamil Nadu That ls
mainly becsuse of an attempt by an
mr-mhmiﬂnﬂ.:ltllhbt‘zw

to consider this,—particularly in 1967,—
when we considered an Amendment
to the Language Act of 1063,

the two language formula, Tamil and
English only. But leave that alone
Have the other Hindi States followed,

Now, Sir, that Resolution specifically
says that the Third Language should
be one of the Modern Indian Langu.
the South Indian
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would have all the advantages in the
Services. The Hindi people should re-
slise that when they press for Hindi

age, in the gense that it is not akin to
our language; but still we have attained
this proficiency. And, in spite of the



ple for the fault of the Qovernthent

Z
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that in the initial stage you need not
have the knowledge of Hindl has no
meaning because what would he do
there> He goes there and there
should be a language which is being
used which he knows Unfortunate-
ly, 1t 1 onlv the English language

I could very well understand the
views of Shri Raj Narain and other
people like him that English is a foreign
langunge I also concede that this is
a foreign language

SHRI A BALA PAJANOR No, no

SHRI C SBUBRAMANIAM 1 am
prepared to comcede this, wait, I am
coming to the point How many peo-
ple know English® They say, it is
one and & half per cent or two per cent
or whatever it is. But this is the only

more fagn  uny other
language, move widely knows then apy
other lIanguage. Even now it contl.
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sSHAILC SURBRAMANIAM: I woul
like to know from the Prime Minister
where his grand children are having
thelr. aducation, |

SHRI A. BALA PAJANOR: As also
from fhe other Ministers. I have all
the siatistics.

SHRI C, SUBRAMANIAM: There-
fore, there is no use of just pushing it
aside by saying that this is a foreign
language. Whethar this is a foreign
language or that iz the instrument
available WM We have learnt it,
our sons and grand-sons gre learning
it and it is necessary to learn it to keep
abreast of world developments. Are
You going to be secluded in an exclu-
sive area without keeping track of the
events and happenings outside® There.
fore, the knowledge of , foreign
language is absolutely necessary. Are
Yyou going tosay that we will bring
Russian In place of English or French
or some o#ier language leaving all the

the functioning of this House, Suppose
i’ your enthusiasm, you say that Hindi

4
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Administration for you also. You can
go home.” Unfortunately you can-
nothlual.lthclihn‘ulmuihl
official languages and start translation
into all the 14 languages. That is the
unfortunate position,

168 hrs.

SHRI RAM DHAN (Lalganj): You
very easily see Hindi filmg and sng
Hindi songs; and your actor cts mn
Hindi films

SHRI C. SUBRAMANIAM: Unfor.
tunately, we arq Dot acting in flms
here. We are transacting business As
hrumnﬂmmlmm,mn
if we don’t understand them, we see
some beautiful faces Do you want to
reduce this House into a cinema? I
hope!hntllmtthemmtlmofthe
Janata Party.

This is the thing which w, will

have to take into consideration in
coming to a decision in the matter of
making Hindj as the sole official Jan-
guage

Coming to the next level, nemely
mmﬂmdmmu
i all in Hindi. I ym toMd it is all In
Rmdlxdonothowhwmxh'hndm.
Ramachandran manages {t there, (In-
terruptions). And, therefore, 1t be-
comes difficult for a non~Hindi-know-
ing person. It means we all becomea
:lhq?aluag;uhutamm-



’40

g

mm mhhme

C.M.¢ ConJerence
ve. Languoge Policy €Matw.y
business to give this assurance. These

sy all real spprehensibiis in the minds
of the peopla.
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would again berome & dumb House

the

You
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cannot have any discussion. You can

And, therefore,
t and the

officials who enter the

{Shri C. Subramaniam]
function here?

happening in the Administration, haw

339  Bes. possed gt
service, even with reference to
Cabinet, unless there is some language
which would at least for some time
be gvailable to enable people to
understand what is happening,
ang a dumb opposition; and you can
have gn authoritarian regime.

go on taking decisions, This, in effect
would be what it would be reduced

do We
leave alone the

I R
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T ey w7 wwr § fe
wawlor wer gy oY wawt wiwy ¥
fawra g § | o TfeRiz e
§ o gfer fr o wc Wik
wifefaan pradta wa o

You have got no authority to expunge
them, (Interruptions) It iz May's
parliamentary practice,

MR. SPEAKER: Mr., Raj Narain
may please resume hig seat. I am on
my lege. The instructiong given are:
if more than one person simultaneous-

wers also given that interjections are
part of the proceedings; they have to
get in. But if interjections are made
by twenty people, it cannot be record.
ed.

PROF. P, G. MAVALANKAR:
They can write ‘Interruptions’.

ot g () - Row
R WFATE | AT WTE e
fE¥rmT

MR. SPEAKER: I; it a point of
order” Under what rule you want
clarification?

oot e W ey
wigar § wioe agy § e o & W E
W & wwT Tawl FTRifaw @
frorm  fmr  wrm 1 ww & Wer -
o4 wva et sz affstaar r
fow & § o% ww oo O A §ETR
wT g 97 | Fu P § s gee
ur foerd & A faeifatar

MR. SPEAKER: Yours was not an
interruption of a speech; yours wa
& speach and not an interruption,

A a—
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n‘tm S R |
freTé £Fm wifgn

MR SPEAKER Your speech 1
not going to be recorded; you will be
called 1n your own time

8 At b Y

. W ; ®TE W, §2T
graygeiomr st aft £ g
o whra o 1 ¥ oTzoma
a7 1 gzowr Frare glar wifid
s ¢ oo s afrgar Alaesw
wfy g

MR. SPEAKER- You can make an
jmterruption

PROP. DILIF CHAKRAVARTY
(Caleutts Soiath): Y.am had just now
stated two things: firstly, in case of
unnecessary interruption, you are not
to record ...

MR. SPEAKER Who has said?
Where 4id you get that,

PROF. DILIP CHAKRAVARTY:
Who is going to decide what is a ne-
cessary interruption or what is an un-
necessary Interruption? Secondly, you
have stated that if the gama member
Interrupts more than onbe, tha* also

«fhould not be recorded (Interrup-
tions)

MR. SPEAKER: Neithey of these
things had been said by me

PROF. DILIP CHAKRAVARTY-
These arey things on whish sheuld
like to draw your attention and re.
quest you to give proper girection.

MR, SPEAKER: That is not my
direction; you have not heard it

BHRI PURNANARAYAN BSINHA
& dpesking

AUGUST 1, 1978

O M. s Conjirence Yy
5. Language Policy (Mots,)

SHRI O. V. ALARERAN (&ske-
nam): Today you have lald down a
dangerous proposition. Yon have
that if it is necessary interrup.
it will be recorded.

MR SPEAKER: I have never said
that; I do not know where you get it.

1 0. V. ALAGESAN: Who is

to be the jndge? Iz the Repor-
going to decide” ,d{iInterruptions;

iz going to be the judge® The
Reporters cannot be the judges of
what to record and what not to record
It 1z a dangerous thing Either you
shoulqd sav, ‘don't record’—you can say
that—or you may expunge it In
other words you are giving the right
of expunction to the poor Reporters.

MR. SPEAKER' You have eviden-
1 never said, ne-
I do not
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[8bri Kanwar Lal Gupta]
mdhﬂrwnﬂh fngish by

Haste only gave rise to
.dvuuuldiommlm:lm-
Hindi speaking people who wanted
time to learn the language.

English was a good language
which could teach ys many things
but it could never be pur mother.
tongue nor could it be continued
eternally. It had to be replaced
eventaally by Hindi”

AN HON, MEMBER: From where
the quotation is?

SHRI KANWAR LAL GUPTA: This
is from the Debates of Thud Lok
Sabha, 1982—A4th Session

I o€ W% AT ¥ 1962 &
o B ¥ 3z wgr ) v W
ot Y ¥ oW o gy ¥ —

“Hindi had been suggested by
our Constitution as the link lang-
uage for Central and officlal pur-
poses. It was hot because of any
superiority of that language but for
the simple reason that it was the
most feasible for that purpose, The
normal link language could not be
English for a long time though it
might continue to be a link lang.-
::1: between thinkers, authors,

T wgw gy & agh aw
o %1 wavw §, wam o @&
AT 0T WY, W Wy wredt
®, i ogt ow o et chedr
;i'd’r w1 W, o Nl et wrk

e "y T "
S8HRI VAYALAR RAVI: But yon
::pll:tlmnl!!indionm“uthm

BHRI KANWAR LAL GUPTA: I
mrrn;w&ammum
ot sl It official , policy. Let
the Prime Mipigter zeply. If there

T "

orderg here and there, if
that is bound to come gnd that

Monister of Bihar in paying that sven
for inter-Btate  correspondence it
should be only in Hindi, and not even

SHRI RAGAVALU MOHANARA-

—



Hindl, thay sre supplementing end
.wa::hm othir, So fir ms
we m#mww
concerned

MR. SPEAKER: Hg should con-
clude now,

SHRY] KANWAR LAL GUPTA:
Give me another ten minutes.

MR. SPEAKER: Ten minutes? You
have already taken 15 minutes.

SHRI KANWAR LAL GUPTA: We
have two nationa] anthems—Janagang
mana and Bande Mataram. Is there
any person in the whole country who
will raise & question of language
about them? We all respect them,
whether we belong to Tamil Nadu or
other States whether we speak Tamil,
Telugu, Marathi, Malayalam or Hindi
It is not a questron of language. We
all  belong to one country It is
people like Shri Devraj Urs who
want to make political capital out of
it. I can understand $Shr1 Rama-
chandran. 1 have read the press re-
ports.... . (Interruphons). When
the pressmen asked him. “Is this any
confrontation between the Centre and
the States over the Mnguage issue?”’
he saig “there is no confrontation;
there are certain grievances; we have
expresseqd it." has a right
to express hiy grievances. So, I have
nothing to say against jt. But what
Shri Devraj Urs has said, you cannot

te. Laviguags Pollcy (Mbit.Y"
You have failed, Your programme
failed and you Bave been yéjecied
the people. All other things
over; cnly language is left.

SHRI VASANT SATHE: Do

try to play with this.... (Mnterrup-
tioms),

B 54gE

ot ol wew oY wAEw AR,
wHaeed s ff g @ o
FarE i sdiwnr ot & 1 W
awE AY ¥ fag qw o geowr oy
gubfr xR ? agEw §

q¥ g% e e figlt & A &
ot wft § i figedh et g wrr ¢
& ¥ sl & v oY wr wel 8w
TumNaraR ) W e
2w © Q8 AEw Tt o v
warar, w6 ot awwW ¥ ol oo, Afer
W AT §% I & fay ¥y foar @
et & ) ¥ aph gk
W weedt wnfigg w5 Wi e dur
ot won wifgy forer @ g5 Wl ¥
ag whe faer | & onare g wor sy
w1 R 1 wTfRwE & W %) sy
ot &

I have been to Andhra, I have been to
Kamataka during elections.

W W W e ol & wr O ¥
ey @Bea § N OF Wiw £, ¥e
Tefiferw ¥y Waw f, 9 O
dzw § o) o fror vy swrmm g £
& wrgar forft wr¥r T el wy Hfewer
a1 & Wi qu Aot off ad fs
it swtfooft awr, fowd qgreaw
ATEW 15 WTW 0% Ve T, TAw) g
fwfy vz € anit 1, fimft s
¥ fag ot uw fewh & ot § o
Wy o wreww Wi & f owvsw WY
wxw # figed, ¥ were ¥ g st samer
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o e ww qwj
a1 o wifge otc o) figly g
wigd gAY g fer T wifygg, ame)
foa® ¥t wifgg, vl w1 qredtw
wor wifgy, ey ¥ wrerr wifex ¢
s {F (W ¢ are s e g fe
€ TOTT ¥ ey o s wft
fear 1 o ardt Y FTETT ¥ Ay
OET sar Bar wifeg 1 g xw b oy
CEfedy W Faft ot frun a3 gew
aff FETR 1 W 4T wATA WY FR
gy Y At | wTar F warer €Y
e Ot ar St qrft wr awre oft
warar wifgy, ag &Y ¥w 61 gATH R
T s wff 7T WAy g1 o) werr
safy of oo AP # wTET 4w WY

W
It they have certain objectiors and
grievances, and if they genunely feel
let them contact the Prime
and get their grievances
am sure that the Prime
will redress their gcievan-
ces. There is absolutely no doubt
this. May I request Mr. Hiten-

SHRI HITENDRA DEBAI (Godhrs):
Let the Prime Minister call them.
That will be better,

SHR KANWAR LAL GUFTA: Yes.
Let him call. But, may I reques; you
not to play up this issue?

is a certain gsection. So far as Mr.

oY queaT ¥ e o | -
MR. SPEAKER: Mr. Mohanaragam.

SHR] A, BALA PAJANOR: 1 have
given you intimation that I will
speak first,

S8HRI RAGAVALU MOHANARAN-
GAM: Tomorrow, I will speak.

SHRI A. BALA PAJANORE: What
about CPM? They are not speaking.

MR. SPEAKER: I will can them.
You are more interested in this,

SHRI A. BALA PAJANOR: Ithought
that I will get my chance a bit later
because we usually maintain an order.

MR. SPEAKER: If you want, [ will
call you later,

SHRI A, BALA PAJANOR: No, no.
Certainly not,

SHR; KANWAR LAL GUPTA: We
want to listen to you,

SHRI A, BALA PAJANOR: Noi only
listening, but if you understani my
foelings. I will be very happy.

" w wonde weew : o ot W
O forad STy Wt wiwy
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SHRI A,  BALA .- PAJANOH: Mr.
Speaker Sir, 1 thank you for giving
me this opportunity of participat'ng in
the discussion on the motlon moved
by Mr, Sathe. Praciically, it was a
question of Calling Attention on the
Conference held by southern Chief
Ministerg last month,

I am not going to take the advice of
the other member to express my natio-
pality or my affection or my sincerity
or my conviction in the unity of this
country. Let the hon. member also
understand that I have not come to thig
House on his oath bul on the orth ot
the people on our side in the southern
corner.

Let me recall the speech 1 made
immediately after Mr. Morarii Desal
took over thig Government. Sore hon,
members and, I think, it was Mr. C.
Subramaniam who sald, south va.
north hag been decided. But on that
daty when I made the speech—some
said that it was a classic statement--
I said, there iy a division between
Vindhyas. I never said, a cultural
division—a turn of things between us,

Even before I started the hon. mem-
ber there called me to speak ia Tamil
What for? Let him understond. 1

siood Tagore in English, I understood
Pandit Jawaharlal Nehru in English 1
understood Mrg, Indira Gandhi in Eng-
Hsh, I followed Lal Bahadur Shastri
in English, 1 still follow Mr, Morarji
Desai in English, Mr. Kaushik in Eng-

Mr, Biju Patnaik in Englisn and
y others in Buoglish, Rightly
y, I had an opportunity to
the Official Languages Act.
of the members has touched it.
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out the resolution first and come to
1 Bope, you will give me some time,
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understood once and for all, to put an
end to any misunderstanding of the
august House. You know pretty well
mlinmymmwm_lnm
Seven of them cannot follow; others
can follow to an extent and express
either in English or in Hindi also. We
are putting up with this kind of a thing
for the simple reason that one Jday
there will be a chance for us to express
ourfeelings, not only feelings but voice
the people’s views in this House. But
we have not made an agitation. All
throughout we have been seeing foc the
past 15 months. What is the reaction?
They provoke us. Many members
come and ask me, why it is. As the
representatives of the people natural-
ly, they are bound to represent to our
Chief Minister, the General Secretary
of the All India Anna-DMK--Mr,
MGR naturally expressed the same
view to the other Chief Minsters of
the southern States and they, in turn,

consulted many of the members.

Mr, Sathe wag very vocal But he
cannot ask Mr Ramamurti to speak on
the ssme lines. This is a ticklish
issue. We are not politicalising it.
Today, [ must confess before you that
I am going to be very straight and
-gimple, When I camg to thig House,
1 remember what Mr. Sharad Yadav
sald. But people never listened to his
views. I still remember, Mrs. Indira
Gandhi tolg Mr, Sharad Yadav “I van
understand your feelings." But later
on, Mr. Sharad Yadav was taken in.
And the country paid for it, the Cong-
ress party paid for it.
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When you taks the reyolution of the
Conference, what is stated there?
Some people tried o analyse it accord-
ing to their convenlence and they
wanted to interpret it a; if the soulh-
ern Chief Ministers were not pware of
certaip things, 1 want {o go on record
saying that Mr, MGR is not that sim-
ple, hg is quite intelligent. Not only
that. The other Chief Ministerg of the
southern States also understood it
corectly This 18 what the resoluion
says:

“On language issue, this Conte-
rence of the Chief Ministers of Tamil
Nadu, Kamataka....regret to note
that notwi the assurance
given by the late Prime Minuster,
Jawaharlal Nebru, to the effect that
English would continue as an asso-
clate additional language and that
the decimion for the change-over tn
Hindi should be left Lo the pon-
Hindi knowing people and not to the
Hindi-knowing people and also the
assurance of he late Lal Bahadur
Shastri, the former Prime Minister,
Mrs Indira Gandhi and the present
Prime Minister, Mr Morar); Desai..

~]1 hope Mr. Desa| is listening to my
speech in his room at leagt—

“that Hindi will not be Imposed
on  non-Hindi speaking people,
unremb'mamwt:ymﬂam
Unlnnmnlmuuvnﬂrimm
m.mmmmwy

AUGUST 1, 1978
™

l‘.‘.ﬂ..'lCﬁ‘l‘!f'!"lmlli o
Langusge Polidy {Motn.)
Likelr io erode the confidence of the
non-Hindiapeaking peoply in' e
Union Government”, !
That is what we wanted. That ig why
I said that the Tamilnadu Chief
Minister and others are very clear
about the statement: for that simple
reason, pobody touched it,

As 1 sald earlier, we take indepen~
dent judgments, Whenever you are
right we come and congratulate you;
whenever you are wrong we point it
out and if you are not prepared to
listen, we oppose it: we strongly and
vehemently oppose it

In the peak of Emergency, these
rules were made In the ysar 1967,
thig Act was passed, in 1067 it was
amended, in 1909 once again they gave
colour to it and kept quiet, in 1971
they had g thumping maiorny and
nothing was done and, in the year
1976, in the peak of Emergency, Par-
liament was not taken into considera
tion because, in the official Languages
Act, Section 3 gives power 1o make
Rules. So, they made Rulc: What
Rules? Let me ask this patriotic
Member who wants me to spesk in
Tamil what is the Rule he speaks
about? This Rule is not applicable to
Tamilnadu. Why? Is it like Kash-
mir? It was so covert even during the
period of Emergency: even during the
period of emergency this was done. I
know what

f
|



MINES (SHRI BLIU PATNAIK):
‘What is that book”

SHRI A, BALA PAJANOR: Ths
is the official Languages Act and tre
Rules framed thereunder. These
Rules were made under scction 82 of
the Officlal Languages Act,

SHRI KANWAR LAL GUPTA 1In
which year?

SHRI A BALA PAJANOR: In
1976, in the peak of Emergency, m
the month of June, You are suppor-
ting without knowing what Is what
4 Interruptions)

The Hon. Member, who 1g very
enthusiastic, 18 going to dig the grave
of the very cause hgy is enthusastic
about. We are not even 1 per cent
less than him in patrotism.

(Interrup-
tions) Not only I but many Mem-
berg from this side have done that.
Membersg who talk like this and create
cheos in the country don't know
t are the Rules. It is the tragedy
this country that, without know-
Rules, people speak about

R
fest
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reminded of Shri Krishna Me-
‘Let not people speak
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country is a question of relative
theory. It need not always be a ma-
arity. Your community may be

or majority. I recal]l] my statement:
‘Downstream, beyond the Vindhyas,
the people gave different resulty in
the last elections’. Take note of 1it;
beware of it

I have also reminded last time—
this is something which I told Mrs.
Indira Gandhi a number of times—
that, by praising and shouting, patriot-

ism will not grow, we have to show
by action

Now, why has it been said in the
Conference, that covertly Hindl
should not be imposed on those peo-
ple” We want to protect the people
of our area in the sense of people of
non-Hindi-speaking areas. For ex-
ample, from these rules, you have ex-
cepted Tamil Nadv out of Year. IP
you had the gutts, 1t you had the
sense of responsibllity for governing

thig nation, you ought to have mclu.
ded Tamil Nadu....

SHRI KANWAR LAL GUPTA:
What has the Janata Party done? (In-
terruptions)

SHRI A. BALA PAJANOR: Just
now Mr. Kanwar Lal Gupta gaid that
thhwunotamlttu!wnmﬂeuhr
political party. I do agree with him,
:::;::mtinmlpmbhm. What I say

t, now, the Janata Party
ruling this’ ey
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and other big people, and whatever
is inconvenient to you, you delete
that I say, you are the mbst dis-
hopest pecple on the earth, 1t should
not be a question of convenience. It
should be a question of conviction It
you go by conviction, I am prepared
to surrender and prostrate before
you But if you say that it is a ques-
tion of convemence, then you are
going to balkanize thig country,
and 1t 18 only on our blood
that you will do 1t We will not
allow you to blakanize this country
Our beloved leader, Shrn M G Rama-
chandran, 15 for the unification of
this country, npothing less than that
Therefore, do not force these circum-
stances out of enthusiasm  (IntPrrup-
tions)

Now, what does the rule say? For
a particular time, proficlency qualifi-
cations are made A peison 1s Sup-
posed ty have proficiency in Hind: if
he has passed the Matriculation exami-
nation with Hindi as the medium of
instruction An employee shall be
deemed to have acquired working
knowledge of Hindi if he has passed
Matriculation with Hind] as one of
the subjects After gome time he can
also pass they Pragya examination.
Then it 15 sa1d that his knowledge of
Hindi 1s enough If 80 per cent of the
staff working in a particular office
under the supervision of the Central
Government have acquireq working
knowledge of Hindi, then yoy can say
that that particular region or area
has full knowledge of Hindi and vou
can declare 1t ag a Hindi-speaking
area This 1s what the rule says

This 13 covert imposition. You have
excluded Tamil Nadu from this.
These are the Rules:

“The Official Languages (Use of
Official Purposes of the Union)

Ministry of Law Justice and Com-
pany Affairs (Department of Ofi.
clal Language)

AUGUST 1, 1978

C.M.'s CORJorenses
. Levgusgs o > T
“GBA. 1082—In exsreise of the
powers conferred by Section 8 vead
with sub-section (4) of sectiom 3 of
the Official Langusges Act, 1983 (19
of 1963), the Central Government
hereby makes the following rules,
namely
1 Short title, extent and com-
mencement—

(1) These rules may be called
the Official Languages (Use for
Official Purposes of the Union)
Rules, 1978

(2) They shall extend to the
whole of India except the State of
Tamil Nadu

(3) They shall come intg force
on the date of thei: publication
in the Official Cazette " ete

Then I refer tp paragraph 6

“Use of both Hindi and English—
Both Hinds and English shall be
useq for aoll documents referred to
n " ete, ete.

“Any application, appeal or rep-
resentation referred to in sub-rule
(1) when made or signed in Hindi
shall be rephied to in Hind:

“Where an employee desires any
order or notice relating to service
matters (Including disciplinary pro.
ceedings) required to be served on
him to be m Hindi, or, as the case
may be, n Enghsh, it shall be given
to him 1n that language ."

You have omitted Tamil Nadu I am
corung to the question of Central
Government offices and public sector
undertakings in Tamil Nadu They
are all transferrable posts. They will
be serving in Tamil Nadu for five
years, not permanently. Then they
may be transferred to Bihar or Orissa.
Then what will happen? By that
time that area would have becoma a
Hindi-knowing area.

Why do I spesk for bilingualisn?
Because that it contemplated in the
Act of 1963, This assuranog has been
given by Pandit Jawaharlel Nehru
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that, they could not have continued.
The assurance was given because they
wanted to maintain the unity of this
country.

Now 1 will come to another point.
I hope they have followed this classi-
fication principle. Take that a person
is located in a non-Hindi area and
the State is considered a 'C’ State—
now they have classified the States.
‘A' States are those States where
Hindi alone is the major language.
‘B States are States like Gujarat,
Maharashtra, Punjab, etc, ‘C’' States
are Bengal, Andhra, Karnatoka and
Kerala, excluding Tamil Nadu. Tamil
Nadu 1s not at all a ‘C’ State. I do
not know in what category they are
now going to put Tamil Nadu. ..

SHRI XK. P UNNIKRISHNAN
(Badagara): ‘D"

SHRI A BALA PAJANOR: They
need not have it, It is a workable
thing, This is Hindustani coming in
in a pecullar manner. Now what
heppened m 19657 There was an agl-
tation, Why? Because jn the Consti-
tution you have contemplated 15 lan-
guages. That was well explained by
Mr Subramaniam. He salg it was
found not practical and g0 for that,
there was an Act in 1963 and in 1967
it was amended after an agitation,
You know how? My friend over
there, Dr. Ramji said that people have
accepted it, the Congress Party has
accepteg it, but perhaps he has for-
gotten the history of Tamil Nadu and
our past efforts We have sacrificed
seven souls in 1939, Agitation dunng
the Rajajl regime against the imposi-

C.M.'s Conference
Policy (Motn.) a6

kam’, 'Namaskaram’ and ‘Varuhiren'.
But, Sir, what Mr. Raj Narain did
in the Rajya Babha was an insult to

ter could speak for two minutes im
any one of the South Indian languag-
es? Name one of them. I ask you. I
do not want him to speak in Tamil
Not one of them could speak. Any
one of yoy could gpeak? Show your
courage by action and not by words, .
(Interruptions) I know, Mr. Ravindra
Varma is a man from Kerala. He is
a man of the south. He contested
from Ranchi. Hg can speak beautiful
Tamil. 1 know Mr. George Fernan-
des. I do not go by constituencies
If you take my constituency, I have
to speak flve languages. My consti-
tuency 1s not from Tamil Nadu, I
have to speak Tamil in Pondicherry.
But when I go to other places in my
constituency, say, to Kallarai in Kera-
la, I have to speak Malayalam. In
Yanam I have to speak Telugu. Our
official language was not English, It
wag French, Baba, it was French.
Bon Matin, But do I speak French
here” I speak English. Thodg, thoda
Hindi also I know. I am trying to
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side also. We are very frank, When
1 speak out of emotion, I have no ill
feeling towards ‘you, because all of us
1 have seen Mr. Morarn

country. Now I am proud to see him
sitting thery as the Prime Minister of
the country. That is the reason why

m'ﬁhﬂmrwuyﬁnﬂ' ‘What I
spoke he could not follow. Then 1
told him, Plense make a provision

golng to cut short off me. 1 cannot
advoogte my cause: I cannot be that
sinpgre. And so 1 stall be happy only

AUGUST 1, 1978

17.01 hrs.
{Mr DeruTY-SPEAKER in the Chasr]

SHRI A BALA PAJANOR: Mr.
Deputy-Speaker, Sir, the difficulty for
the people, especially coming from
non-Hind: speaking areas, is thus, It
iz g question of our being understood
here. When we say that we have to
give respect of Nehru's assurance you
all think that you are going to Ma-
caulay and other people of London.
We are not taking shelter. 1 want to
ask—many of you are sincere. Then
why are you having English pants
and English shirts? Why do you take
bread and butter? It is not a ques-
tion of taste. It is a question of being
understood. When I speak English
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airport you know what she g0t out of
that. Kumari Anandam, Mr. Dhan-
dayudapani and Shr1 P Ramachan-
dran are three membersg from South
Did they open their mouth in South.
‘Why don't you convince your party?
Let them go to Cape Comorin or
Madura and say what they want to do
about the language. They cannot. Be-
<ause the feelings of the peaple are tgo
much there. You mty say that we are
capitalising. Don't say that. Our
Yeader MGR is not an air-conditioned
politiclan. He and others like him

M
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I tell you in this
country there iz no mother manus-
cript. There was only mother ton-
gue. Eighty per cent of our people
were {lliterate and they never had
the chance. The other duy it i a
joke and a fact glso one Member
siid: I want to see Andhra. Where
is 7 Then he said: I want o see
Andhra and learn Malayalam. See
the knowledge! Now, Maluyalam is
spoken 1n Kerala and not Andhra, T
do not want to have an intelligence
test with you people but it is a fact.
Such people when they come to this

country they will be second class citi-
zens of this country.

Now, Mr. Deputy-Speaker, jplease
{ake Article 14 of the Constitution—
Equality before Law, Even now that
is going to happen. Article 14 of the
Constitution clently states that all of
us are equal before law. What will
hlppmhmceyoutmmit for the
first fifteen years thep after mome
years you switch over to gome other
language, That is the reason you are
covertly introducing and debarring
us to take the equal advantage as per
the Article of the Constitutfon as
framed by forefathers of this country.

Sir, I give you another example,
To be a Union Minister you take the
present position. For me to become
the Union Minister I must
either in English or Hindi whereag for
a member from Bihar, Uttar Pradesh
and Madhya Pradesh he need not
learn anything. It is enough that he
can put his thumb-impression because
he can answer the questions in Hindi,
Is it possible for any one of the mem-
bers on this side to do 50 unless he
learny English or Hindi? Is it equa-

not

g
4
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Treason my leadsr sayy that even
Prime Ministership should be by
rotation, The composition of this
country i8 not that simple. Do not
under-estimate my Chief Minister,
MGR He knows Perhaps he hus not
gone through the college education as
many of us have and got degrees.
These degreeg are only initlals I
can tell you 1t 15 out of experience
and educatiop, thet he knows what it
is He 13 now saying what 1s this
country's fate Only a man from Uttar
Pradesh can become Prime Munister
of thig country I do not want to
name the Member but even in this
Cabinet one hon'ble Minister told me
Uttar Pradesh is the Pradesh that is
India (Bharat) So, he alone can
lead this country snd not Morary I
differ from him  (Interruptions)

I will name him Do not provoke
me to that (Interruptions)

SOME HON'BLE MEMBERS
Name him

SHRI A BALA PAJANOR: I do
not want to do it Now, Morarji
Dess1 ig from Gujarat He 1s also to
be taken of because he js not from
the main ares. But fortunately he
is able to speak Hindustani or
Hind: because he had the privilege
to be wunder Gandhijl But
for MGR to become Prime Minis-
ster of this country or for Mr. An-
thony to become Prime Minister of
this country or for Mr, Dev Raj Urs
to become Prime Minister of this
couniry—ag things stand on the politi-
cal position of this country—it Is
next to jmpossible. Do not  claim
that the Janhata purty is a national
party. You are nwhr:;e n Ml:.f
You are & regional party consisting

Madhys Pradesh,

introduced it with the help of these
people in the year 1976 and  your
have taken shelter under of it. What
is t? I go in the Official Languages
Committey and T can tell you this.
There are some over enthusiastic
Members (Interruptions) We don?t re-
quire your certificate because my per-
formance and my affection is to be
seen and my All India nature is to
be seen bv our activitles, by our
actions and we are proving it We
ure not tl'klish We are not politi-
calising the f3sues We are not taking
sheiter as conveniently ag you are
doing it, may I say? We are very
honest; we are very sincere: we sup-
port you whenever you do Food
things

Is 1t not a fact, Sir, that ™ the Cen-
ral Hall we did this 1n the Joint Ses-
sion of Parliament? Did we not
support you? We are not bargaining.
We are no; on that I gay this because
You say about the letters that have
come in the HinfBustan Times I
don’t have the time because the hon.
Deputy Speaker 15 pointing out tothe
time. Out of the eight Yetiers how
many pedble are there from the nor-
thern States? Therefore, Sir, English
has unified us We are wsking for
it because we want to unify this
country. When it way pointad out
that the 1976 rules were badly made
and that you arg taking advantage of
them, some of the over-enthusiastic
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SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): Same time should
be given to others also, Sir,

SHRI A. BALA PAJANOR: Time
will be extended.

So, I told the people there that it is
not & question of imposng Hindi.

MR DEPUTY-SPEAKER: You
please wind up now.

SHRI A BALA PAJANOR: It s
a question of reviewing the progress
made for the future switch-over But
the future gwitch-over is a thing to
be decided later gn by the Parliament
and the people pf this country. And
1 said to them: I am there; people
from non-Hindi speaking States are
there, we are to protect their interests,
as per the Constitution. We have to
respect it. Sir, I have no disrespect
for it. We honour the constitution,
but at the same time, we believe in
the democratic process of persuasion
and change. i

Therefore, if you ask me, what is
your policy, 1 say, this country must
have multi-language national langu-
ages. I my, why don't you take one
of the South Indiap languasges and
make it a national language? Why
cannot you do it, ag it is done in
Switzerland or in Canada? Why are
you faking always the USSR or any
communist country dictated by gome-
body else? 1 cannot unedrstand why

Conference "
Policy (Motn,) e

Hindl spesking sreas. How many of
us.... (Interruptions) You need not
teach me, The Chair iy there to re-
gulate. Mr. Patwary, we are having
one Patwary in Madras. One Put-
wary ig giving us enough problems.
Patwarys afé a problem for us. So,
Sir, 1t is & question of taking note of
these things.

I want %o ask: How many members
from thig side can speak two or three
sentences in Tamil or in Malayalam?
1 want you fo come to the SBouth. I
request you to travel on that side.
You go to the villages, Even if it
takeg 100 years, I say, Bilingualism in
Tamilnadu is correct. We have only
the two language formula. We hon-
our that, We are not gomng for more
languages. What you want to do in
the North is only a lip service—I
mean the three language formula—
and I know what it is. I have travel-
led extefflvely not only in  this
period but even 1n the previoug period
also, Fortunately the people have
thought it fit to send me here for a
second tifie. I have travelled in
every corner of this country. I had
been to the willages where you have
not even blult m road. So, Sir, I say,
Tamil Nadu is proud of it. we have
Tamil in the State and English for
communication with fhe other States
and wifh the Centre. If you want to
keep Hindi, keep 1t along with English
I want to understand what is taking
place in Bihar and U.P., Punjab, Har-
yana and Rajasthan. If you ‘keep
Hindj alone I will be 1n the dark. This
will lead to unecessary misunders-
tanding and misfortune also. T am
not paying the way for it. I believe
and us I said categorically, thig is a
matter for review, I Wil further
say: You must give us a constitufional
guarantee, That is the reaspn why
Shri 8, D. Somasundaram moved =
Resolution in thiz mafter. Ag you
will remember, we had a lot of Qs-
cussion on this issue,

SHRI KANWAR LAL GUPTA: Is
it a fact that these rules were framed
after consulting the Chief Ministers
of those States, and that they agreed?



is no point in repeating them There
should be a review You leave it to the
future generations There are many
more problem for us to solve Let
there be English and Hindi But do
not complete, and do not ympose Hindj
covertly

In the Railway offices in Bangalore
all reservations are made onmnly in
Hindi The Rallway 1s the worst
example I know that one Member
asked the station master there fto
speak In Hindi That sation master
came to me I told him ‘I will protect
you" A lot of imposition is there
indirectly in the case of Government
servants

This country requires a review of
this policy By thig review, I mean
Let the fuiure generation tackle the
problem because we have some emo-
tions on this matter We can leave it
to the future We request the Prime
Minister not only to give a categori-
cal assurancz on the floor of this
House we also request that he must
say that a constitutional guarantee
will be given

In the last session a bill has been
{niroduced to say that Hindi must be
there in the Union Territory of Pondi
cherry also For what® Not even 1 per
cent of the people there understand
ft Do you want a small Union Terri-
tory to waste its money on (transia-
tion instead of giving food and other
essentials to the people” I appeal to
you let us put an end to this con-
troversy and let us leave it to the
future generations Thank you

The complaint is not about policy
The complaint 18 about implementa-
tion And here the main complaint
1s about imposition of Hindl Various
methods have been used to Impase
Hindi Some examples have been given
by Mr Sathe One circular was resd
out I have also brought one circular
But I was told that in Andhra in the
villages in the interior, the milestones
were wrtten only in Hindi What s
this people do not know what is
Hind: but the milestones are written
in Hindi?

The names of the railway stations
ate written i1n Hindi The lists of re-
servation are also in llindl

wf i weww - winft & o
o §, W w1 e dfed )

BHRI NIRMAL CHANDRA JAIN
{Seoni) They are also in English, You
go and see there



Just now I have got a copy of the
Report of the Ministry of Education
and Socal Welfare This Report is

past Government. Yes, it was pre-
pared by the past Government.

AN HON MEMBER During the
last year's budget

SHRI SAMAR MUKHERJEE: This
point was raised by Mrs Vibha Ghosh
during her last budget speach. She has
just now brought this book to me to
draw your attention. Some friends
were also asking her to draw your
attention, So, she had drawm your
attention to this propaganda of Hindl
is on page 11 of the Report
(1976-77) Dr. Chunder might have
known that he raised this question

?
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no remedy
yet.
Now I am to refer to one
letter written by comrade Namboodin-
pad to the Prime Minister. I want the
Prime Minister to listen. This letter i»
dated 14th August, 1077 by Shri

Namboodiripad to the Prime Mimster,
the General Secretary of our Party.
He says’

“I am enclomng a copy of an office
order issued by the Accountant-
General on 1761877 from Gwalior
imposing the use of Hindi n all
correspondence emanating from his
office.”

This order has been issued under rule
3(1) of the Natiohal Language Act
1976 whereby it has been enjoined that
correspondence from the central
government offices to the states of
Hindi belt, Bihar, Haryana, Himachal
Pradesh, Madhya Pradesh, Uttar
Pradesh and New Delly shall be in
Hindi, On the basis of this provision
of the Act it has been ordered by the
Accountant-genera] without recording
his specific reason for acting otherwise,
no correspondence from his office shall
empate in English and all branch
offices and section officers have been
asked to serupulously adhere to these
instructions” In these states these are
many non-Hindl speaking employees
who are working in these departments.
Whether it is Imposition of Hindi or
not, you should give a reply. ... ..
(Interruptions). From the reaction of
some of our friends, it appears they

AN HON MEMBER: We have un-
derstood.

SHRI BAMAR MUKHERJEE' If
you have understood it, you should
feotify it. The language issue is a very
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seusitive 1ssue. Our country Is oot a
uni-lingual country, it is a multiingual,
multi-national country .. (Interrup-
tions). You may pnof mwpt multi-
national’. But it is a historical fact, 1
am not quarreling over that word
multi-national’, but it is a multi-
lingual country and the states have
been dividled on the basis of the
language for the development of each
Linguistic group of people According
to us i1t 13 hnguistic nationality Full
scope must be given to all the lan-
guages to develop freely and fully
to keep the unity of the country ..
(Interruptions) we will discuss the
defimition of nationality later on
But Indwa, ke the Soviet Union 1%
also a multi-national country, each
nationality having i1ts own language
The states are divided on the basis of
the language, lingustic nationality. so
the state structure is federal To
keep the unity of India it is very
essential that all the languages must
have equal opportunity, equal status
for their full development and
growth,

SHRI VASANT SATHE: What
about China?

SHRI SAMAR MUKHERJXE: Do
ot divert me; 1 will talk with you
about China. The question of langu-
age must be considered in this back.
ground That is why all pationali-
ties, all linguistic people must be
given full scope 1o express their
views in their own mother tongue. This
arrangement must also be made iIn-
side Parlisment. They ghould not
simply say that some of the langu-
ages will be allowed and pthers will
not be allowed; that condition must
be changed.

PROF, R. K. AMIN (Buréndra-
nagar): Can I ask for a clarification®

MR, DEPUTY-BPEAKER: No; if
you ask, he will take more time,

SHRI SAMAR MUKHEMEE. If 1
ot time, 1 can explain,

AUGUST 1, 1978

C.Ms Conference E ! ]
re. Language Policy (Motn.)
MRB. DEPUTY-SPEAKZR: I do nob
want members to put Questions and
allow more time to you to reply to
them.

SHRI SAMAR MUKHERJEE: So
this question is to be seen in the
broader sense of the overall unity of
India. That is why the guestion of
revision of the Centre and State re-
lationship hag also come in this con-
text. Do we want full growth of ail
the hngustic nationalities of India or
not? And for the full growth of the
Imguistic nationalities full autonomy
for each linguistic State is ahsolutely
essentinl That 13 why the question of
real federation has become the demand
arising out of all the hnguistic Btates
and it 13 becoming an issue for na-
tional discussion and national debate.
Bo the question of language must
also be viewed in the context of this
multinational composition of India.

Despite drawing the attention of
the Government things have not
changed and one sterp reality must
be admitted that there are Hindi
chauvinists Hindi chauvinisty are
there even insmde the Janata Party,
If this reality is not admitted, yau
will not be gble to fight this chauvin-
ism. Unlesg you fight Hindi chautin-
ism, the peaceful advance of Hindi
will be more and more obstructed by
the chauvinist stand by antagonising
the non-Hindi people, riusing against
Hindi, and taken advantage of by dis-
ruptivq elements. This does not
mean that we do not want encourage-
ment of Hindi, We are in fovour of
of Hindi but Hindl

people,

ge due to the far mmmﬂﬂmm
social, And gradually
develop one common language, It may
be Hindi slong with varieus othey
voabularies integrated In Hindi or It
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in Urdu, Urdu should be considered as
a secand langusge such as in U.P
But that status has not been given to
Urdu language We think that Urdu

C.M's Conference 382
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age to be icorporated in the Eighth
Schedule.  Recently—I fave got
a copy Tripura Assembly passed a
unanimoug resolution So, three As-
semblies passed unammous resolu-
tions Now, it 1z high time that the
Government should accept their view
and incorporate Nepali language n the
Eighth Schedule and give the
Nepali language the status of a
national language

The question of guage 18 very
sensitive 1t 13 very touchy That is
why, when the question of unity of
India is involved, the Janata Govern-
ment should give serlous considera-
tion to the Resolution passed by these
five Chief Ministers Conference
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SHRI A BALA PAJANOR Let him
call me Bala Pajanor' This I8 & beau-
titul word in Tamil Let him prono-

unce Pajsnor’
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§—umT 7€ wwr ot W g, v €



Rt vl @ wr sl oY
oy fipdt arecand fw ot off
F Wun o1 s fodt werrand /w
o1 aff § AT XT qA W7 ITAW
fichr wrerenlt Ra sTft §

ww gart anfown & a=nfe
weet ¥ W o arw ofr K, F gaer
ware & gt . o & are g gy
awT gt Iur o, fopT uw ¥
sfi B smfmwr gl O dyfea
awraer gt AN W IEwT T IC-
EW T ¢ gew X[, W W

oy wew W : W W07 TERT W
t

oft o wreraw: forfers W g
frar, Sat aoumer WY ¢

Y & wra-amq aw A woeT
Ty § Fo o & orar ot o eI
wré &, o wdr o« wEET §, s
frraw €A & W & a
wT dw ¥, fragsram § ¢
fgnlc wrarwrdt a7 s O ot
mrgy Pl S g
£, e deRlamamad dw & W
£ wyg figsvamer el dw o o
fearer wrft 8—ag oxraar §, fino Wt
fgrlt-swr ) @x aoArar &
8HRI VAYALAR RAVI, It is not a

voncession. It is on account of their
talent. Because they are talented....
(Interruptions).

off W wTeEaw : ¥E W) A Rw
forar w¥r fo o w1 Fowa firsar fom
gwr Y Rar arr &k 1 Wrar @
ey daw ¥ AT atw o fon
¥ oy far ¢

off o ot yrere (gie): deow
Y yo off ot ¢
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off vw aroww : gw ¥ ww Wt
mm'——m-ﬂm.ww;
afewsit aren 1+ oy & sy fw o

m ot wgn |

ST WS urgw Wik o ¥ §armare
§ o witw o oY fre oTa W@ G
ot §, 3% ¥ web 0 wifig e
¥ ¥ dfewm & wvdT 351 ¥ vyt
ferfr & ¥z %) w7 Wi wff fen, 9w
¥ fipdr % wx wroha wraey & W
w1 awrRw WY B wour | WMt Yy
frar wrm, oY feanr wer win gY vy
R

T agew, we Iy § fe
AT & e R ar-arede wrof
Wl Sewmdnypaied A
wra o+ % v s & el aqeme
o qweR €1 g Wi wen, i
wrtw Y T ) five Jo gwe T
wx Y, N agrwr AT IET Y
fe oy, gk w1 & qer Wt &
& war § 6 waeie aos @l
wis fx widelrer § wr e 8w
gl AW e @ e ¥
o opr e i o & wed W
b wiw fargeart ooy & ww g s
AR Wt v & Sy fifag
ot mft gt e g8 wdvx wiw ¥
¥ o ¥ Y wor v wk e &
wdy )

% fogre Sw G i & wmar )
& of fgwaw oer & s fe sy
et ot doft & ax werr | el
vy i) (e & wafifog o
¥ wr fe et ek ot o et &
wredoen vy weawar § o ek o
ot @ W, wre §
e W tur, o vy wf iy,
W o, # W qee W



[sft ey srreraw)

w f, xw g & e dol et
W ool swpare ¥ $ol vt g
2 ¥ frfiferw © fiexr aw well o
arat fex wrow ot warw soly, sfroefy
e aidft, wr Sy wwar | g
R aw g s Eg W @
wE gl ¥ W ETAN AT W fgomy
geur ¥ wyr fe T Aromw oft s
A3 amgy 1 &% wyr, it 1 A et fis
avtfarz arft mft ey ak b, 2wk K e
BR TR AT ¥ Wy ) mft
€ fior wrbanf welr s et faw wg
HIAWT WT W4T |

o 8% wyt e gu o & s
w1 R oft 3 8B e e fed
fau fs % 72 w2 %Y qu-ger™ wer,
oI W ¥ kA we fs ag e
wfrew, i W12, s firwe e,
#Y wieww & f are oot o7 dw ¥
ot e & fear § o aw AroIM W
AT AT W & W ¥ e R
€ ard, wg SohEw B T T, T9
w* | IR dawr wgw foar S &
dn W warwar 1 % vvtg aw & 58
e da A war g W AY 14, 15 WW
ot dw wrdr §; ow hag-ow wewr §
oY ow wge ¥ Wy w ¥ wgy WX
dgrem ar &

it a7 0% @ W o wgle,
fisdr W w7 w9 wHigdwT
weT, Ig wrar & A ¥ f W)

safmag Eanfefr § 1
whiterfedy o awr dwy 1 ow WY §
ot sifranft, gw § yame whdrerd)-
g o e oa § it sparrer Wi
gre § v W s weerhh § vy g
T Naw Yot @t &
% 9T wpy ¥ Ien, suk-gww, eviw,

o serer georfeowr o 4
womaMT Yawr L.,
(swwwmr) .. g Rmen Py
At & o
@, o ¥ 7 ¥ cifefew o v @
MWy 1 wwRw SR 8§
T W | gaTt gagngy o N §T
g wg vy @ ¥ fn g i o
¥ gefende ¥ 1920 ¥ wwfag Fawft
I %1 weg W g & weqw gk 8,
afy ot ¥ I er O v fear 8, ofe
wy ottt §, § mfy ofr & oy wedd
¥ w2 won g mfs qa & G-
frrr sreey gk & o o< YW wwEn W
AR 1 (wecwrermer) %
WY Wt ATy § f & iy oft & fegrad
¥ ufewry qofe g 1 fawd W
A R e it g T ¥
Lo L

At A W & Wiz v oo g
T w21 WY aferw sifen ¥ oy gy
o1, ¥z% W e ¥ §ogr ¥ aeefiw

1y weamaw qgr 42 ¥ 1 TR wy
L

Gandhi's reply was ‘This Is a
representative view  expressed by

SHRI VAYALAR RAVI Have you

done that*



zxrgs;

FEIZ

il
£
i

P. VENKATASUBBAIAH
(Nandyal): Which Sarkar?

(Interruptions
SHRI RAJ NARAIN If you have

want to know something, then have
patience

g N T ¢, whe g, daw
wgrae &, 3 ww v &, O ey On
Ao §, ST H qefa X
o § g i § 0

(Interruptions
gt o farrk 83 g €, ol onli-
arfl, YT & wad el winh ahd ot
faud ¥ 1 oo T fisara oF, o) st
wrw g 3 i & agw west wikf
o & ) (wwwor) sy gfiedr

A third argumeni favounng the
continuance of Enghsh was that
it maintaing the unity among the

Indians as un provides them with a
medium {o exchange vicws "

This Is your argument, this is the
argument of Mr Subramaniam.

“Countering this argument Gandhi

If it was the question of a few
thousands of our educated men,

. Lenguage Policy (Motn.) 9

SHRI A. BALA PAJANOR: But he
also said, “Don't close the windows.”

off T arow ;W & ao w3
ugw W v s wwer § oo
mawr g g e vk T
wifs ag awew O ff dW wAr
L

The vehemence of
position to English to
be illustrated from another source.
In a letter dated 24th July, 1918 fo
Balvant Rar Thakore, Gandlu wrote:

“I see that 1t will be necessary to
agitate for introducing a new sec-
tion 1n the Penal Code when we have
a Parliament of our own”

When two parties know the same
language and one of them writes to
others or talks with him in Englhish,
the party so doing will be hable to &
minimum of six months' rigorous i1m-
prisonment '

SHRI A BALA PAJANOR Dnd
Gandhi write in Hind: or English?

Gandhi’s op~
our Lfe can

SHRI RAJ NARAIN Englsh

ag gw % forg forem & 1w WIw
€ wihr § WY qorenft o § o
il ff o ( wrwerrer)
o W6 Fw Ay § aY & s
womn § v & 3w gand o o< wmew
wrt & feg e | § s a7 Tt
ote winflt | ff T o & 9w )

W Y e et g 0 oW



(¥ 7w aro}

T vgrat g o o W
7 ey fer & gt v € ok W
eum ¥ § | ¥ wyy oy Fy oy §,
T W o g, g o 8 g fe Qur
are g, we e ¥ A . O

Tt A wygr —aw W
qfaraee grfy, Ay gRag A T &
qNH B W w00 {1 oo ag e
¥ it o Ao S eEw R ar
T—¥w T w7 IAT GX AT &
oy A &

‘Gandhi was also opposed to the
use of English in legislative bodies

and even in Congress meetings
(Interruptions).

S8HRI O V. ALAGESAN (Arkonam):
8ir, we would like to know from what
he s reading.

MR. DEPUTY-SPEAKER Please
don't disturb

ot wrw wrewme ; H ahh off &
witwexr w1 deww  fenr §—wmay
! wew gt oie Iw N et
qw fire ¥ “steiw srwery 7 Sfour—
widy o' & arw ¥ v AN
e oo fer 1 WM ) ]
wg wre ¥ oY Prer wrft , ¥
W wox W @i, T ar @
M

'Bzﬁim

use Engiiah bodies
and aven in Congress meetings.
Ahuﬂtlmmwh

people Not more than one-seventh
of them could follow his English ™

Wo gl Ao FrwAwT (mfrre) .
o qg g% ey v ¥ dw q g ?

ot uw om0 fraf ey
gL e v g

st dto wfite wmawr @ ¥fer
wTIRET W §—ug A amETed o

&Y aw aroEw 1920 ¥ WG
w1 wiwdws gwt 1, 99 ¥ ifdw W
qjw Wittt Wi @ v il o
Feg—wih W AP F e
YR wy g et ot far § W
15 g I W gy ¢ e g,
@w wr t/e0 figenr Wt ww wraw ¥

Tw ety | g w
g )
& afaeerrg ¥ art & aewewsn

‘The proceedings of the Congress
shall be conducted, as far as possi-
ble, in Hindustani’

wx wriw A seffew & wt &
ot o e € .. .

ot whow e vl oy W
gt @ g
SHRI VASANT SATHE: 1 would like
%o know how long we are sitting. If
the debate Is t¢ oonlinue tomerzow

(lutevruptions), Lekt ug take the oon-
sent of the Fouse.
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can also reconsider. I
instead of sitting till 8 o'clock, we may
bhave it tomorrow and continue.
After all, going on indefinitely is also
a strenuocus thing.

MR. DEPUTY-SPEAKER: If we don't
sit late, we won't get any other time:
every day we are having business.

SHRI O. V. ALAGESAN: In any
case, this debate will spill over to to-
morrow,

MR, DEPUTY-SPEAKER. That is a
different matter. As far as today is
concerned, we are sitting till 8 o'
clock: whether you want to extend it
further after 8 o'clock to tomorrow
is a different matter. The Speaker
will come here and he will decde,

Mr. Ra) Narain, you may continue.
Please finish it as early as possible

SHR]} SHAMBHU NATH CHATUR-
VEDI (Agra): This discussion was to
be taken up at 200 p.m, but it was
not taken up at 2.00. If that decimon
could be changed, then this dacision
also could be changed.

MR. DEPUTY-SPEAKER: It was

et SRAVANA 10, 1000 C.M.
possad 10, Wﬁ) s Confersnce 394

Policy (Motn.)
PROF, P. 0. MAVALANRAR: May
1 submit, Sir, that we have already
There-

upto 8.00 p.m. and then at £.00 pm.
we may decide, in view of the debate
being important, whether we want
more time ...

PROF. P. G. MAVALANKAR: We
have already agreed to that.

THE MINISTER OF PARLIAMEN-

ject. But when the matter was
brought up before the Business Advi-
sory Committee, it was made very
clear that, in view of the schedule of
work that this Session has to get
through, it will be possible to provide
only six hours for this It was, there-
fore, a unanimoug decision of the Busi-
ness Advisory Committee that the
House would discuss this subject from

to 8.00 pm, today. Thiy report, as
you have pointed out, has been accept-
ed by the House. If it is the pleasure
of the House to go on changing the
decisions as suggested, then it be-
comes very difficult for the Government
to arrange the business that it has to
get through in the House. Therefore,
I appeal to the hen, Members through
you, Sir, 1n spite of the importance of
the subject and the feelings, that we
continue this discussion upto 8.00 pm.
Government, at least, will not be in a
position to accept the proposal to ex-
tend the time or postpone the discus.
sion for another day. It may be ex-
tended upto 8.30 p.m,, but the discus-
stn musf tonclude tdday,

MR. DEPUTY-SPEAKER: Shall we
continue  till 8.00 p.m.?
SEVERAL HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: The sense
of the House is that we sit upto 8.00



395 Res paseed of

MR, RAJ NARAIN: Please conclude
1 another five minutes,

ot Tw aroew  ofte, oy oY
v % frede gur i su & gura
WY T AT, JE WA A AN
wre €ifag W g3 Wi gwg fifie

wwrefe aged : ww &1 @9g A
qg® Y W §F 7y a7 e g W
ary fame s & far &

oft Trw wromw 2% forwr g% (&
wisfy o WY W1z wT g

“It was at his instance that Kan-
pur Congress made a Constitutional

amendment The amendment laid
down

‘The procoedings of Congress shall
be conducted, as far as possible, in
Hindustanl’ "

ag oY widy of ¥ whity & wielt
qu § e o

SHRI K P, UNNIKRISHNAN (Bs-
dagara) Hindustani,

Y ow wroew: ahdy ofr Wi &
fir g€ firgear wy & o dworrr@t
Tty % forafy orrg, 2 Figeelt v affererr &
ferefyorrg, oy 1 el ofy v 3 ok oY
v ¥ 1§ Oy shim ¥ W wE@
it

w & whit o ¥ fec ¥ s
! -

“‘To give rallitons a knowledge
of English I; to enslave them', wrote
Gandhi in Hind Swarajya. Thus
English was to be replaced forthwith
snd this could be done, Gandhl was
mm ptoa" -
it ot wg § fr e apr it oY,
wid? Wt ) il oy WY e

AUOUSET 1, 1978

C.M.’s Conference
te. Langusge Policy (Motn.) et
T wwww ay gur fr gy o oY
o gt {1 g e i §,
7% Wt § wwwr

W & oedr owlt §8 ol and
*E T g g

el vw gt i g
WA RN A a1 vEwy
man gand & |« wroiy o fag ot
WTCERTGTF | Aoy gt skt
W & awr ¥ 1 wrw ofr @l wT
o dvr T Taw § 1wty
T AT THVAH T7 AT gAY |
VAR, FTWT A WTHAT 9T QAT QI
¥ wr fear & 0 oveTeglr Wt
Tl wrr o TR T T §
7 § ¥ ¥ adfiw gean, awpfe
et st arnfas o | awm
e ¥ gt B e
§ fo v qodft oW o B
ag ¥w ol wnTe sy o W Wt
& Forardt sy v o ey fir o ), by
w19 7 Y o7 wiwsw srecy g1
A i e fe
ut et o freerf, sued owlr
€' sgrET w1 % I wEt et

% N wed A wrwr §, e
W owrt v ¥ gw Frmwer §
WM|W“WW|M
gwgraew o soft A, gart gt e
v wir woft o guTt oF W
TP o Sy el S oy
WICT WY W7 WX ¥ Ay § by
APl v 1 v & ow e Wi
e’ vy sy % fer @ Wi
frowre % wyr ot fir figefr wreramdy
¥ o o Sewr we F fr Wiw
T o T ey e Rnle st
% wigndt wrnrandy wiw  firk o,
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T ¥ are fipdr wrarwrdt W fed
W AATTW UTW qT O T ey
sy A g 8 99 e & A
7t fedw 2 QY | wifers wifl o« wff oY

T Fresar anrfig, g frrdy gimr i
= oy )

€@ §epd W ¥E 63T ¥ amy
T qgy & | @ g Wif Tew dw
Wy wr & ey ofr Wy W

WY ¥X Woww & anw o figedr WY e
# ©u, e doaw & e st W
vy wYY & g derer Y

et wiiforg o o siter & ool Yo
@ WY, wer WA X, O, Torew
sfitely ward | wre afreny &, e ;
afsrf ¥ watew ¥, wiswdw ¥, sfees
wrver i wiver sy @ i e 3 il wiY,
oY ww ¥ ¥ il ward o

2 g% wre fese wow gTaR
ok § 1 vt ey fewer o o § e
i frdt ov amly 7 aTq 1 g oW
woit ofr fieedy o ag o it ot &)
R wX ¥ Wi e wyr W fv g
A€ oo wgd €« & wgr o
W e wfitolt vy sy arer O €, fpely
ireiy Y wre wift oy § 1 Rl Wi e
wrw fieer &, fly PrgfRoein &, fidy

Policy wo;’ﬁ
ot TR T ¥ T A W W
ey wrar iy §, e A &, o
wiar Y & 1 fiedt o< AT A e
% wRet ¥ Jw o Wi off s g,
fakeY wrer Y ey wrm & o+ wafe
% wre wowred sk § 1 o wem
ok ¥ govrem Y 81 ¥ WX
graremat 9T fiedft gat fer F amger
g fis frarx gt

q® Wi awr & s e § o
AT 3 & WY N7 W Sy
¥ qw 9T Wiz wd g § 1§ o
£ I W wgr § ol g o oy
i risai ¥z
ot v § gy Azt ont et &
It qr R Wz w2, fefigadl o Wi &
w4t | eftfong Tror AT, T ATORT,
TH ATTAY &7 GENT oy gor & 1 ¥
war gur 7w e s v d ?
w e et wY god wrer ek i
ar? TIEY FOF ¥ T dw Wi ke
¥ o Averae ¥ Wige gt & O Iy
e Wit Y 7 e & oy Wi e ?
™ g A w1 WK e e e §

foqqo w7 & W

w9 & e ¥ g g o
t gt fears 1 3o wmEE e §,
qeerquy e ot Sur v §, wad
t fe oo aromer = e fadnlt
+ ¥ fag 9: ¥ v § fe @R
firlY vy 3 g 3 el o 1 g WY
¥ wor WO ¥ et b ok & o agrr
¥ fog, wrodft qy & fag, oy W
wfrs, 2, 3, 3,2, §, fw ¥ § & oy
TR tNtaR AW, w, ¥, ¥, ¥ | KT
Swrwy ...

& wierw  (fieaee) : o
I ¥ wrwr e wmd § 7
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oY ow momw : oyt & o g
:’ttttm!wm{i‘ﬁﬁifw
1

rﬁmt,m.!ﬂtwlt,
twsc @ & wwac aw 43

% Wit aw wft it § fe aw
wrouw AW v £ & qear wigmr
£ fs fig wrow & oo o et vl
T T Ptz w1 e gt & fwar 7

€ qot P sf wae ywff W)
fawp ot Tt wft et 1 T
T §1 WA AT wngw g ) I
A wraw ¥ — Ay ot wdfedt
w ot aaw 1| IR @A W
o wr fear g 1 =y fmr § —

‘Nationalities are referred 1o &

nation India consists of many na-

tionalities This is ot rwliinational !
There i{s a vast differefice between
nationality and nation

This is the definiion of nation’

1043 1 W weyPrez avét w1 Taheqeer
& Taw ww 36 | e P e b e
¥w ) w20 3wtz a1 ) fargre fprfray
¥ fag, e gt & fag, qome
guifeqy ¥ fag o9 ay YR O o
wrd 1+ & ow Jaredt AT wmger f | i
ot ® e ¥ ofroer ol o 1+ oW
o o ¥ wre weew o aw aw
defrrer YT wray w1 waver ff sy
# e g § i g3 e ¥ g oWy
oY wyar reneTor W frmy w7 wrsaw
Wi wwd Tewr W W @ aferg
¥ aftwr e wte fvert wr e
@, oferdt W % e ¥ ey
wt o o, wif & oy vyt ¢ fver Wt
e g1, ¥ ¥ wwy Wt v W,
weres Wt o Wi 7 qerew W,
oo W, aofy g o o} of el vy

AUGUST 1, 1978

wa 520 Conjermes 40
0 wu¥ T W, L
mﬁ,mwmﬂm
¥ wmiay gt o i wreelf oY, W
R g worwe ol < £ ofeng
# ot gudt W e

TINTA WY . AT T ATOW
W, ww vy e Aifed o

ot Trwaromw oY et T ey
@ 8 Friey wenr TR Fae fae
it fior wgw ) W awwT w7 Sy
ooy | wom ow fer % e & woen
w1 guaT T frewar § 1 w9 wnr
® sow w1 wa} fedt & oy @Y oy
e Wfgm ¥ Wik IR ary few
gfee T ST Agw W AT YW AT
# w1y W T gwer ot g o &
feror & oY wgt wgd @ fis s § samr
ot gt err A gy v vl ol
wt  zfeor ur w1 TwT X o W
Tk @ o § garr wlt o g o
oferor wow @Y AT 1 weY e oWy
ofr e forar | g ey ram wTer A
@) ghw wg, A3 AT W N e
t o wmt @ amqw g v fifew
oY oaf feor otz o1 dfer agw
o fafew godifafoon & dfiw ot
ol FoaT v it | I e
& qufew ool koo il Wit

the reschrtion passed ut $he Ooi-
fovénte of the Chist Ministers of
the Southern Sistes regarding the
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“0 peseed ey Policy (Motn)
. the SHRI A, BALA PAJANOR: Bweet

&,,Jmmm'm' name—Aravinds, Bala, Pajanor. It is

1o @iktuss the etiire lenguage lisie de & sweet

mowe. Thet is not the Mhentlon of AN HON. MEMBER: Unliks the

this motion. The Chie? Ministers of person.

the Southern Biateg hagd passed a re-

partment are taking action and that
is affecting a large number of emplo-
yees employed in different Central
Government departments. Shri Samar
Mukherjee quoted gbout the Education
Department. Other letters were
quoted by other members. Even to-
day during the Question Hour the
Railway Minister had to tell us that
he will be instructing the Station
Masters or railway authorities that
the lst of reservation will be pub-
lished both in English ang Hindi

8ir, again, during the Question
Hour, the difficulties felt by other
people were pointed out,

Therefore, from all these, one thing
‘is vary clear.

Utilising the rules which were
«guofed by my hon, friend from Pondi~
.cherry. ... (Interruptions)

AN HON. MEMBER: ....Mr Ara-
-winds Hala Pajator....

ME DEPUTY-SPEAKER: It is 2
Tosig’ naime.

their understanding of it. This is the
chiet handicap which imposition of
Hindj i3 placing on them. The view
held by them is not merely the view
of only the five Chiet Ministers who
met in Madras, but this is the view
which js being shared by all the non-
Hindi spealting States. So this is a
seiloug question. The instance of

who are there in Bihar, Therefore,
the apprehensions pointeg out by the
Chief Ministerg Conference are genu-
ine and these should be removed,

Secondly, what is it that they have
demanded®” The controversy of lan-
ttflct' is one thing which has been
going on for a long time. And finally
the nation hag come to an agreement
on certain formulations accepted by
the previous Prime Minister, especial-
ly, Jawahar]al Nehru. That ig the
Three Language Formula , and the
guarantee that English would con-
tinue ag an associate additiona] lan-
nMM :;mu decision for the
c ta should be left to
the non-Hind] knowing people and
not to the Hindj knowing people.
That was the agreement. That was
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[Shri M. N. Govindan Nair]

some States and some departments.
Bo, what the people of the Southern
Btates expect is a re-assurance that
this agsurance given by Pandit Jawa-
barla] Nehry would be continued, and
that Hindi will not be imposeg on the
non-Hindi- regions without
their consent. My point is that ins-
tead of going into the entire question
of language. ...

SHRI RAM DHAN (Lalganj):
When Mrs. Vijayalakshmi Pandit pre-
sented her credentialy in English, do
you know what wag the reaction of
the Government of USSR?! Do you
remember how she wag humiliated?

SHRI M. N. GOVINDAN NAIR: I
do not know. You sre unnecessarily
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CAL's Conferoncs 404
ra Language Policy (Moin.)
ot Fory wroww oo i
% & wn sy w ot wighe wow e
fiew i oty feur 7 g xwr esfie ?

MR, DEPUTY-SPEAKER: 1t is very
difficult to conduet the House, with
you gpeaking like this,

SHRI M. N. GOVINDAN NAIR: If
so eldrrly snd SO majure a persen
cannot differentiate between a friend
and an enemy, what can I do?

AN HON. MEMBER: And he is a
Mimster!

oft fow aremwy @ T fafmee
g ek opf f 7 wwe § fafinee
gy, oY W & oot e 6@
Awfear 7 fr % @, Sy
0N, wearan ¥ O )
SHRI M. N. GOVINDAN NAIR: T
do not want to provoke my friend;

but I tel] you that if thig is the attitude
that you take... (Interruptions)
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ment. I am
much of cross-talk with the result
that the speaker cannot just make his
point.

SHRI M. N. GOVINDAN NAIR: 1
request the Government that they
shoulg assure the Chief Ministers of
the Southern States that English will
continue as an additional associate
language till the change.over of Hindi

:
:
5
:

|
i
i
E

diately withd so that the non-
Hindi speaking people feel that they
are not discriminated against in the
execution of their jobs. If these two
guarantees are given. I think that will
satisfy not only the Chief Ministers of
the five States and the peopls thare

aeveret APTT, WY S wvd e
wergt & ol o wir ko & W
®T FTy ¢ e ¥ o e g
fir sfivlr §w o o Poow wrer < o
e o v ¥ré e oy Tt T &
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g W, W ddy & ot wwid wt §
o forerdy oY sogd vy Sl §
vy wndffy wrarge wrer dgw off of ar
sl ¥firer widy &F ar v ayrye
wrelt of @Y ar gar wharr e sy
oY, ¥ aw ot oy g fearmar &
& % a1y vz w7 ¥ vy e §
fir forad ot sarr ol § o9 awnw
W A ¥ oY oy wd ww  fe g
T are Wt § fir dor 2o 7 o, WAy
wTaw & WY A gw ) 7 A F Wk
sigwy), Mg smar N @y
W gfrwminiod o
wiaoft Y wew w & o e w
ficdt § 9w wroawy w7 R .
(weew) . .. aww wWY ST
wors forry e et d aworadt
dwr et ) srfEpET R AT W
wRatwifsie TommardwIET frdas,
1967 ¥ wTaT 9T 3% g9T wY Frfew
¥t ¥ &, W ST F FwAT frow
frar a7 i ot Wb ¥ o W ¥,
wigerfe & wite & wR ¥ ore fear
wt fi 7, o ooy s fardver & gt
# oY agr v g § s Wfiferr
w JETHT 3|, Fu sfwet gfr
AV I GG THT HAT 4, IR WY
¥ foarar A A AT a0
¥ &8 fiemr O IR wwr fie et
&k o, gud Rwer fady & O
it fear | ¥feT wIT @ & T
¥ At it i et g & vy
oy ¥ fi5 7dy ag w9 ¥ afr, gw At
wafy, s Qw1 At f wRr s
g fis oY sur o X SRt o frides
qTE gWT 4T, IA ST g W wgRdy
ant oft & qgu-voer WY wYer fear W

do WaATET WTH AWE W anT Fr
agt o wfy ok § 1 AR der wrelt @
wifie &, oY wriww §, o @ wer
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wiw rge ot (R st o hor ot i, wfell, weewall w7 Y i v ow

| e far oft wamge wr g
w1 o fear wr o §, @ €& it
«y dfir ogur § o & ey v
geedafiakd) oy 1950 Huw
oft $% oot firltaw wid @, oY v
wuTy ¥ ofe JyTET wrer g ¥ wyr Y
fig il wrefa s @ o e,
oy Rwgw ¥ it &) eftafer won
furorger gy St AR KN 1 Ay e
e wrawrse § 1 fax g s W
fis % oy mff v we s g qer o
40 QT WWAT W W XWT woAT
. 7 fr g8 guTT a1 TR W
2P WY | urit ww 5T I ez fvar
o1 s qr w9 ) o ged {1, a9
W qgm, s R gy ) & ow s
4 ¥fen areafes e, foad o
st fawra waft §, ofY § forg 3% ey
st fawre woeft &, forer ) g et
¢ o faw & aftr e wreTw
wfefimar grft § 1+ og anv do e
ore Age X st ety

g aidy oY amr sy of—
wieft oY ot 3w Ty WY K wp

§, W wer & xft wrk 1 wgren whit
k1s1s¥ogrwr fr wrar s &
warwr § oftc s oo dw g wifigd,
el pr it &
g ¥ o § 1 gl sror ey ¥ @t
1 ot Qur s wor wigl fe gw
, v & cora it 3, el ¥, wrefte
wenlt ¥ wer v gwrawre W
K yehni! 3 il wr g ot wey gré
w ok 1 g it &t sowgre fewgw
oy € o TP Y WYY WG AT
Wil S qToet ot oY
I ot @t wrore oy, ey Prafiog iy

SRl e fxqe
ot g W it Wt @1 g
wrr wgrer wilt & owft ofY

wagd wwrr Y gfier it s any
W §, T 13 wwey, 10870

ohft ¥ wit ¥ s gy wr fs W
enfiyde § otz T e Iver o g &7
wer o, vy frde ¥ Terqr ) iy dfre e
il & wyr o e it st wrer o
wT ot )

& ot ¥w wgr ot f5 e oft
e W 0 & el & v ¥ e
g & SN v T— ged ok &
% werHefY YT % T wrgr § )
frmx € gowaT w1 warer § Fr Fft
w1y ar oy fr & fasg o § o 3w
& ufy Rt wd § 1 9 I wwypd
t 1 ¥ w1 wown v & qowr wesy
qawar g + ¥ sd gy . won
wge, TR Y 8 reen g fr
iy wrfigea & ferd Foremay ek oY
¥ foar @, v gl et ey Wiy
we e fedft v & Prarfiet & wrae
€ foar Y 1 & xw anr o qover ¢
fie wanft o el srg-arer & Ay
i wch § e et wvow g §
wrie @ & poaredt 38 o o, fnd
e w v Qi figdy o pme
WY wraT St &Y e T ek ey
o figelt T Wi € | ag W ot
frowTe § 1 At wwrT o R oy
¢ fix o wror rer Wbt & fiver
o it vy e el & fovar it "
¥ fwre herftr g wx e B @1
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Then 1t was pointed out that impo-
sition of Hindi will lead to disrup-
tion of the country. It is correct.

IR Ty wrew N weerT § off
wwt ¥ #Y oy

wies ¥ oF e gi—
qEt TF N TR ORT . Ifar
¥ we X qr weiaw g, faw &
WY - urieaw Wl |
wgt Wt F e qrw gun o, faw ®
oy o w7y e oW e
fwr & frde 7 & T W W
wr W wfift e & fad, gl &
o wgEt o wfrfory W & =
¥ wpr woh W geey fadedy R0
afe it &t wftfor Tk e &
wgw w7 e @, o ¥ e

re. Language Policy (Motn,) ™

1085 A qiw of wwiy 1977 € 7w
wr wawr g "

SUTHW WY, I guq Ayt
anit faferer o ¥ oW Geem
T a1, faw i wwam ¥ fag gkl
B WA O v el ok o, Afer
felt AWy sw wewEw W aEdE
far, feft ¥t 3O & ow el
faar

JyTegEr oY, ag it e i k B
g zfiror st 3 fgdy v e fiee
t W 7z o v A § Fe gy
AT Al ¥ gy v @ fear g
gi% o avreraer 7 Y, ITN
w1e IOT ® Avr g A oo ¥ S,
foa &Y vl ¥ wherwm o Ww
frear &, & oY FyRT I X &)

1963 ¥ 4y fawmfawrew &
WAETH AT Wlo wegmA  fresly
TR @1 TEA CF IR T WG
qr—"wuT W B e Ay av
gwenr §, o W srow § fe feely w
T wRr ar g | o fe e oy
o § e e s R W, W
¥ Wit sreveiwar g awY Wi A
et wrer 81 R ag o v
“_)I lﬁgl{q'o to“ ﬁt—ﬁ L 1}
ety s & TR A O W
¥ cqavwar sToff frnft g w
v ¥ g wgaTd, I AW
wr qwar ¥ favmy oy 0 ...

SHRI VAYALAR RAVI: I am not a
DMK man. D.MK. iz a recognised
political party. It is wrong that
DMXK. j; against the unity of India.
An Hon. Member Shri thambi re-
represents DMK, party in this House.
It is & very derogatory remark which
may be expunged. Cap I say that the



[Shri Vayalar Ravi]

Janata Party is against the unity of
India? Cap I say that the Janata

Party is a regional party. But I do
not want to say s0.

MR. DEPUTY-SPEAKER: There is
no point of order.

st o faare e OTAw
e, ag aw T wedy wes &t e
g 3 Ty 1963 Auwew §,
uw we twd ) Aqe frefeorma
* wwwTw Wy Yo wargrew ww faw
Q@i §, IW §99 I qE WK
fear a1, ¥ o Pawmi A fr oy
g, %« ¥ oo ey afes
gax W@ & N ww fagel & AW
Wt fraar | At GTgw -
ofear &1 IgA vy a— T
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e fre e wry kgt B g
Vot gt o ¥ Wt sy
nff ¢ ¥fewr & oy g § feuw
ot ooy, ot IRy, wot wt
wrewmm s W ww W fadeh
war & wqw Hodge 1wt
ft wr wrer & fag g R
%1 ww aferarife % arr e e
¥fag damc W dw W,
ur ofqe w7 agreg Wi 9T Sl
WY WY WY, Wi W wi ¥
wer # 9 gr k1 A e w
woww ot § fs wie dddT & wewe i
w ofsr ag aff v § fea
it ¥ fert e Srard £

SHRI A. C GEORGE (Mukanda-
puram): This ig an example of colos-
sal 1gnorance

ot vm fewreqrewnr: & oy
¥ yww ¥ arr f fraw o
fipfr oo §, agrafyor fpdt
§1 garlr sfteelt andeft yroupe,
Pt wre & ¥4t E, @R
wiyer wrowr fpfr R dwweht §,
wfywr fpfrwonfr ) Wfear
st Rfwafed ...,
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re. Language Policy (Motn.)
SHRIMATI PARVATHI KBISHN-
AN (Combatore); Please do not Hbel
me,

MR DEPUTY.SPEAKER: The very

SHRIMATI PARVATHI KRISHN-
AN: I heard the English translation.

ot v fewrw ey ;. Koy
wsgn wrgr §f Feowid Rt awr &



*SHRI A V P ASAITHAMBI
(Madrag North) Mr Deputy-Speaker,
Swr, I am heppy to participate in the
debate on the Language problem and
1 am proud too to belong to the Dra-
vida Munnetra Kazhagam, a political
party at the vanguard for protecting
the lingwstic rights of the people of
this country

The language problem is not a pra-
blem of today or yesterday As early
as 1937 the Dravidian Movement of
Tamil Nadu was spear-heading the

endeavours persusded Pandit Jawa-
harlal Nehru to give the solemn as-
surance, in his capacity as the Prime
Minister of the nation, that Hind:
would not be imposed on non-Hindi
wm::-owumun-yw
not want Today it to the

muﬁmuan&mmn.m
ardent sdvocate of Asignar Anna's

trivial matter which can be debated
for finding a solution within six hours.

1 have no hesitation m saymng that it
India is to survive as a nation then
Hinds has to be given a go-by In
1937 Periyar Ramaswamy, who is po-
pularly known as E V Ramaswamy
Naicker, started the anti-Hindi move-
ment He was not an ordinary man
My hon fniend Shn C Subramaniam,
mentioned in s speech that he had
the privilege of jomning Gandhyi's
movement 1in 1820 Perivar Rama-
swamy was in the Congress much ear-
Jier than that Il anyone went to
Mahatma Gandh: to get some clanf-
cations about the policy of Prohibi-
tion he would immediately direct him
to go to Perlyar Ramaswamy When
Rajaji introduced Hindi m 1938, Perl-
yar Ramaswamy led the anti-Hind:
agitation It was a mass movement,
taking 1001 people to prison and end-
ing the precious life of two peuple
We should ponder over as to what
prompted Periyar to lead this anti-
Hind: agitation in 1938 when lIndian
was under British rule

1 should say that there is no ani
mosity or hatred towards Hindi among
the people of South India As pointed

*The original speech was deliversed In  Tamil,
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regulations have overtaken the life of

deavidiang in our country, The alien
domination hes brought in its wake

BRAVANA 10, 1900 (SAKA)

C.M.'s Conferevce 8
re. Language Policy (Mots,)

in effect the lifeserfy of Hindi-epeak-

ing people. Periyar Ramaswamy had

this farsight in 1038 when he started

anti-Hind! struggle.

It would be pertinent to point out

we see? 22 States are there in the

*



3@ Res passed ot

(Shri A, V. P. Asaithambi]

was murdered. Hindustani was chang-
eod to Hindl. Why was it done? Bhri
Raj Narain wants that in Tamil Nadu
the people should learn Tamil, iIn
Kerala the people should learn Mala-
yalam, ete. We have also no objection
in the people of Bihar speaking and
learning only Hindi. But the problem
arises when the people of Bihar want
to communicate with the people of
Tamil Nadu. In what language they
should do this? We have got this
House, a representative body of 22
Btates in the country. What should
be the language in which this House,
if it desires, should communi-
cate with 22 States having different
languages? That is the problem we
are facing today. Hindi or any other
language—which should be the langu-
age of such a communication? Here
I have without any doubt to say that
English puty equal burden on all the
people. English is not an alien lan-
guage at all. Nagaland, a constituent
unit of our country, has adopted Eng-
lish ag the State language. Do you
want to throw out Nagaland by say-
ing that English is an alien language?
If that happens, naturally other States
will follow and if this is allowed to
happen, then disintegration of the
country gets in,

1 do not deny that the DMK, was
corpmitied to secession. What was the
reason? We were afraid of becoming
the slaves of Hindi imperialisin. Later
on we realised that we could pursuve
our struggle within the constitutional
framework and we surrendered our

AUGUST 1, 1978

Cal's Conferaion )
re. ‘Language Policy (Motn.)
Member is making geod pointe. Muy
I suggest that the Frime Minister puts
the earphonss so that he hears the
transiation,

ME. DEPUTY-SPEAKER; He s got-
ting it translated. Leave it to him.
Please don't disturb the speaker,

SHRI A. V. P. ASAITHAMBI: As I
stated at the beginning 1 wish to re.
peat that I have no hatred towards
Hindi. But 1 hate its imposition. It
is claimed that Hindi is apoken by
majority of the people in the country.
I would like to counter this argument
by quoting from the 1972 Census Re-
port of the Government of India, Ac-
cording to this Report out of the po~
pulation of 54.81 crores, 18 crores of
people speak Hindl. But, you will be
surprised to know that 47 dislects have
been grouped under the heading Hindi

rities must be given protection from
the oppression of majority, even if I
concede that Hindl is spoken by ma-
Jority of people. Here have you cho-
sen peacock as the national bird
the strength of ity numbesrs?
you chosen tiger
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to form the Government at the Cen-
tre and now within 19 months of Ja-
oata Government these groups are
vying with one another in becomung
supreme and that has created un-
seemly squabbes in the Janata Party
If this is the case with a political party
ruling at the Centre, you can imagine
what will happen in a country, which
is a sub-continent by itself because
of its diverse cultures and different
languages, if one linguistic group tries

to establish its supremacy over the
others

Bhri C S referred to the fall of
Congress Party 1n 1967 in Tami Nadu
and he analysed the cause for this in
a beautiful manner No accusing
finger could be raised against Shm
Kamaraj the leader of the Congress
Party in Tamil Nadu Yet he could
not save the Party from its rout The

not yet been able to raise its head,
in Tamil Nadu Similarly the Janats
Purty has also no senata in  Tamil
Nadu Indira Congress has also drawn
blank in Tamil Nadu On]y Bal Pa-
janor and myself—in other words,
Thiru Karunanidhi and Thiru M G

isters of Southern BStates have come

States would not
thus conference

It
Elections, no all-India party comes to

i
z‘

try? There will be iwnevitable and
unavoidable separation will
be let loose In spite of ant: secesmion
law, there will be demand for meces-
slon As 15 commonly known in )
circle, law cannot be based on
Justice and fairplay We on our

tion and after independence, Sardar
Pute] strengthened the bonds of umty
In 1956 language was the basis for re-
organising the States I want that dur-
ing Morarjy Desai’'s regime the coun-
try should not sunder apart Enghsh
is the world language and it can safe-
ly be the hnk language of the coun-
try also It 1s no longer an ahen lan-
guage Even now, as mentioned by
Shri C 8, non-Hind, speaking peopis
are second-class citizens If tomor-
row Hindi supplants English, what
will be the pomition” The fear of sla-
very makes us oppose thus move

Mahatma Gandhi got us freedom,
But within a short time after that,
one of his moves was minnterpreted
apd he was murdered Now we should
not break the country We want to
protect the nation Hind is the enemy
of India and we should thwart its
efforts to subjugate India Now four
non-Hind: States have come together
1 would like to warn the Government
that at not a very distant future 15
non-Hind: speaking States n the
country may come togetber to oppose
the impostion of Hindl

w;ththuuwudllmmmeluﬂew
speech, thanking you giving me
‘wﬂmﬁyhpﬂﬁuminm
debate

MR SPEAKER. The Prime Minis-
ter.
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THE PRIME MINISTER (SHRI
MORARJI DESAI): Mr. Speaker,
Sir...

AN HON. MEMBER: Iz he rep-
lying or intervening?

SHRI MORARJI DESAI: I am
replying....

MR. SPEAKER: We shall resume
the debate after this,

SHRI MORARJI DESAL: You may
call it intervention it you like.

MR. SPEAKER: The Prime Minls-
ter is speaking.

B
{
I
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the lemptation of replying to some
points which are not really necessary
for the consideration of this ques-
ton but which might creste even an
unintentional misunderstanding, 1 go
Dot want, therefore, 1o take that risk.
This is a question which is very
vital for the unity and strength of this
couniry. But how politics comes in-
to this can be lllustrated by the fact
that, when my hon. friend, the Mover.
Mr. Sathe, gald that ultimstely Mindi
slone the comman language, he
was & Hindl fanatic,
but § a s Hindi mnatie.
1 mever Hind{ should be
imposed o snybody. I do not be-
Seve in imposition of Hindi bossuse
such tungs cgnuot be tone by impo-
sition and gavwmmentsl imposttion
Soss not Tesd 10 flseired resulty,

m‘m'"‘ emotions ought
N to be ﬁlhl‘ﬂdh’-

AUGUS?Y 1, 1976

CMM Cohigoratits ' I3
e, Language Policy (Motn,)
ought not to be exacerbated. 1 have
no doubt about it In my mind. ‘That
does not help the process. T hive,
therefore, said that it Is not the com-
pulsion of the government but it is

will bring Bindl?!’!'hlt is all that 1
have slways saig and, patriotism is
not a thing which I have to inculcate
« -4 . (Interruptions)

SHRI P. VENKATASUBBIAH:
Why are you trying to cquate the two?

SHHI VAYALAR RAVI: We are
alsg patriots. It is not the monopoly
of anybody.

ME. SPEAKER: He never aaid
that we are not.

SHRI MORARJI DESAI: I have
not said that 1 am a better patriot
than the hon. Member. I have never
said 3. But why is sensitivity brought
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controversy. I accept that.
Don't it ‘associate’ if you do not
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Langusge Policy (Motn.)

tegration. Otherwise, I have no quar-
rel with controversies.

That Act was passed in 1087 in
which the following things have been
provided:

“It will be gbligatory to use Eng-
lish for communication between the
Union snd the non-Hindi States and
between the State and another
where sither of the two is a non-
Hindi State unless that State itself
desires a change.

(2) That both Hindi and the
English language shall be used for
notifications, resolutions, press com-
mumgques etc.

(3) While framing the rules
under the Act it will be kept 1n mind

both the languages; and

(4¢) That the provisions of Sec-
tion 8 regarding the use of English
for official purposes of the Union
shall remain in force until Resolu-
tions to the contrary have been pas-
sed by the Legislatures of all the
non-Hindi Btates and also by each
House ¢f Parliament.”

I stang it We are all com-
mitted to Therefore, there is
no' question of trying to circumwvent
it in eny way.

SHRI A. BALA PAJANOR: But
the ruler are against it.

SHRI MORARJT DESAI: I dig not
frame the rules. That again iy im-
portant. When they framed rules
finally in 1876 I wagy nowhere In Govw-
ernment but I was in detention at
that time

SHRI A, BALA PAJANOR: My
allagation js that these rules are very
badly implemeated.

DESAI: I cannot
has

SHRI MORARJ]
tell immedistely. My friend
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(Shri Morarji Desaj)

made a very impassioned speech. I
appreciate it.

SHRI A, BALA PAJANOR: Patriot-
ism brings Hindi; patriotism wil} siso
kili Hindi. ] seek a clarification from
the Prime Minister,

SHRI MORARJI DESAI: I did not
interrupt my friend when he was
speeking even when he was referring
t¢ me all the time. Why does he
not extend that courtesy to me? You
ask for clarification at the end. Why
interrupt me? That is not right. That
does not help in any way,

Therefore, after all, there are some
instances of lapses. I would say that
they have come to my notice a~d |
jramediately rectified them ang if iresh
instances come to my notice I will go
on rectifying them. I know thai there
were only Hindi forms availabwe in
Delhi. That is mnot right because
Delhi is not inbabited only by the
Hindi-knowing people. It appeared
that other forms were not there. It
is not possible to print all formws in
two languages because some formsare
long and go over two to three pages
und  therefore, it Is not possible 10
have them in English on the reveise
very conveniently. But, both should
be available. On that score, I have no

do tha.. But ig it not agreed? It
was agreed. 1 find thare is G0 quar-
rel about the language policy. Even
spoke.in w very impressiva magner, I
‘did mot follow the langusge but I
could understang what hag to ssy, He

is 3 multi-national country. It can.
not be a multi-national country,
There can be different communities

but that in a vast country they are
bound io be there. But it is o, na-
tion. It is not so now. Even when
we had not one government in this
country, the world recognised us one
nation, This is a peculiar fact of his-
tory. If you compare India with
Europe minug Eastern Europe, you
will find the same number of Jangua.
ges, the same amount of population
and many regions but Europe will
nuver be considered one nation or
cne country. India has slways beem
recognised as one country. That is
because of its one culture—a zulture
alsoc which has been brought ‘ogethar
from various sources. It i8 & compo-



e1 fanaties don't those who propa-
gate only English also qualify for the
samg cpithet® Why should we do
that? I say that both things should
not be done Let it develop Let

recognised But I will not do any-
thing to impose it That is all the
sssurance and complete assurance |
can give so far as it hies in the power
of this Government Let there be no
doubt about it If there are any
faults anywhere, we shall certainly
try to remove those Taults s0 that no
suspicions arise

Dut, if, in the name of suspicions,
it is sought {0 be so delayed that this
can never by achieved, I shall not be
a party to it That also must be
equally understood

This is where we have got tp strive

SRAVANA 10, 1000 (SAKA)

C M’s Conference 430
re Language Policy (Motn)

1 want that every Siste shoud
carry on its affairs ;n its own langu-
age. All languages have been consi-
dered national. They are of equal
imporatance in my view

It 1s, therefore, that I have said that
Government affairs and Education
must be carried on in the language
of the btate

The Three language Formula also
was at one time devised almost un-
anunously, if I may say so And it
that had been followed, and if it 1s
followed, I am quite sure, many diffi-
culties can disappear

But there too, I am not gomg to
impose 1t on anybody becauss that
way nothing can be achieved I have
no coukr about 1t m my mind But
I am quite sure that the Centre has
a hnbditv It 18 carrying on in Eng
Iish and 117 Findi but ultimately, it
has got to see that the Constitution
is finaliv honoured not by any force
Can any instance be vointed out that
any Ceniral Governmernt servant has
been pun.shed on actount of inade-
quate knowledge of Hindi* If so0, 1
would like to see that If any such
case srises, please bring it to mv no-
tice That will pot happen

But that does not mean that I
shou'q not encourage them to learn
Hinca  They must learn both Englisn
and Hind: 1 am tryving to see also
that @ll the examinations for the IAS,
IPS, and IFS are conducted in all the
languages of this country so that
there is no question of any fear or un=-
cqual competition anywhere But
there too, thev will have to learn
English and Hindi compulsoridy
Otherwise they will not be able to
work

But all thes, things also have got
to be brought m such a manner that
they consolidate us, integrate us and
ake us strong and do not create
walls amongst us, if there are gny, We
must gemolish them
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That is the appeal that 1  would
like to make to my hon. friends. And,
with that appeal, I hope, my hon.
friends will not have any apprehen-
sions about this Government’s policy

S8HRI R. VENKATARAMAN (Mad-
ras South): Mr. Speaker, Sir, it is
very difficult to immediately follow
the hon. Primg Minister in a Debate
becaase he has the weight and the
authority and all the information at
hig command,

1 shall therefore confine myself to
a few points which o to show that
the
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SHRI A BALA PAJANOR: The
Miniuster gave Us an Assurance But
what about the points raised?

SHRI A. C. GEORGE: Maybe I
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in the middle and it will be
it is, snd more Member; spe
the mover may reply?

rules, as they are. T anybody points
out thai the last reply is compulsory
under the rules, I will insist on their
replying. If you are not able to show
it, I cannot help.

SHRI R. VENKATARAMAN: I was
saying that though thare have been
repeatsy asssurances both by the

I want to point out that there was
an All Parties’ Parliamentary Com-
mittee in 1958 which™ included such
stalwarts as Dr. Raghuvira, Pursho-
tam Das Tandon and they had recom-

Deputy Secretaries and above must
learn Hindi within the time bound
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first thing is whether the debate
should be extended....(Interrup-
tions).

SEVERAL HON. MEMBERS: No.

MR, SPEAKER: [ think the Noes
have it; I cannot extend it....(In-
terruptions). I cannot help it

So, I call upon Mr. Sathe,

{Interruptions)
SHRI K. P, UNNIKRISHNAN: et

it go by majority, Let there be a
Division,

MR. SPEAKER: Do you want
division?

SHR! K. GOPAL: You promised
mix hours,

SHRI RAVINDRA VARMA: I am
extremely porry....
(Ingerruptions)

MR, SPEAKER: Is there any point
of order? What 15 the point of

b et
, et wyw
ok & neer o ww wgw Wt

re. Language Policy (Motn.) -
W fawr wid 1 Ay @ wew
wdY §, fag wa® FCwad frwre
e vX K F owv it b
st wemr g fe xwa  Qdr wr€
wyax Gt v, v o faed fgq wvd
A caw warx we ifyg | el
wg g wTRYeT il fie avery Al fear,
wgr 6w WA E war 2w WK
o wFa g, Ty Al wedAr 0

PROF. P. G. MAVALANKAR: May
1 make a submission?

MR. SPEAKER: What ig the
point of order?- Let me know,

PROF. P. G. MAVALANKAR: You
will please see that six hours were
allotted to this discussion. We began
at 230 P.M. Even i we have to stick
to the time limits ,we huve to close
at 830 PM. In the remaiming 35
minutes we shall not be able to
accommodate a large number of
Members of Parllament specially rom
South who want to speak on this.

(Interruptions)

MR, SPEAKER: This 1¥ not a
point of order.

PROF, P. G. MAVALANKAR:
Point of order ig coming.

MR. SPEAKER: What is the point
of order?

PROF. P G MAVALANKAR: My
point of order is that the hon. Prime

MR, SPEAKER: Is it a point of
order? Which Rule is broken?

PROF. P, G MAVALANKAR: I
will sit down and I will not make a
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the Business Advisory Committes,
when thiy; matter was brought up, it
way decided that six hours will be
devoted to this debate. The House
accepted the Report of the Business
Advisory Committee,

Thig is & very important subject,
undoubtedly. Thig is a very sensitive
subject, undoubtedly. Perhaps, every
hon. member would like to express
his views. But within the time
schedule that Parliament has to
observe jt 15 imposuble for cvery
member to get a chance. Some hon.
members wanted the time to be ex-
tended. A suggestion hag been made
that it should be cxtended by two
hours, Even if you want to extend it
by five days, everybody cannot get a
chance to speak on this subject. No
last word can be #id on this gubject
There are at least 18 Members from

hag also its members who want 0
speak. Therefore, Sir, it wppears to
us that if this debate is to be extend-
ed, it can be extended for two hours,
but we will Dot be in a position to say
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time is correct, I am pot on
am on a different matter, I on
agreed time of six hours and that you
gave assurance t6 the members of the
Business Advisory Commities thmt
you wil] extend the time

MR. SPEAKER: 1 said, Howe
can extend the time. I never said 1
could,

SHRI A. BALA PAJANOR: The
House can extend the time upto what
time, when the discussion i3 incom-
plete? That is the reason why I refer
to 192. Under 178 you can pi
the time limit of 15 minutes. But
in thig. case, you allowed me 40
minutes because the matter was very
vital and so0, you allowed extira time.
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